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(DI]S-II SITCTION)

RA'I'II,'IFID MIliUl'FlS OF'IIIE NORMS COMMI'I"IEE-II MEETING

NO.Osi8r pATED 30.0s.2017

Plcasc Notc

(i) Iror inlormation of cxpoficrs, Norms Committce-ll handles all cases pcrtaining to
fixation/ratification ol'norms lor lixport Products falling under I'fC(llS) Chapter 72 to
16.78 to 80. 85. Clommunications in respcct ol'cascs/pertaining to NC-ll may be sent 1o

cmail addrcss: nc2.dgliriitnic.in
(ii) In ccflain cascs thc dccision ol'thc Norms Committec rclers to thc Recommendations/

Obscrvations/ [)cficicncics rcccivcd from thc concerned 'l'cchnical Authority. Whcrcver
applicablc, a scanrrcd copy of such document has bccn placcd at the end of thc Minutcs,
irr running scrial ordcrs. 'l'hc conccrned firm/company may go through the samc and
rcspond accordingly.

(iii) Sirnilarly, a scanncd copy of thc blank Standard Dcficicncy F'ormat, which may find a

rclcrcncc in NC dccisions, has also bcen attachcd in thc cnd.-l'his may also be referrcd to
by thc conccrncd firm/company and may bc rcsponded accordingly.

(iv) 'l'hc Norrns Comrnittcc has takcn dccision only with rcspcct to technical aspect/wastagc
norms. Whitc rcdcerning thc applications, I{As should check that thc applicant has

[ulfillcd all rcquircmcnts as prcscribcd in policy/procedurc including thosc in Policy
Circulars No. 50/2009-2014 (Rli 2010) datcd 28th Dcccmber,20ll, Policy Circular
No.l4(l{l:-201212009-14. dated 4th I'-ebruary, 2013 and O.M. No.
0ll92lltl0lMisc./AM.l3/PC-Vl/10 dated 15.04.2014 or any other provisions undcr
IJI'P/l lllP lor I:OI)C.

'l'hc Mecting No. 05/81 datcd 30.05.2017 of Norms Committee-ll Ibr the year 2017-18
r.vas hcld undcr thc Chairmanship ol'Shri Jaikant Singh, Additional Director General ol'lforcign
'l'radc to considcr thc lollorvirrg applications lor ratification ol'norms in respect ol advancc
authorizations undcr l)uty lrxcmption Schcmc (Chaptcr-4) of [rorcign'l'radc Policy 2015-20.'l'hc
fbllowing mcmbcrs wcrc prescnt in thc mccting:-
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「 lζhrikk:hl了
11・
・`` 1し…・

∵
2.I Shri S.K.Jain,DO

|―

'I Pl'1_ツ

1:ヽ PT__
7.

I)Iう ITY

Ⅳlintitcs ol｀ tllcンlccting]ヽ o.5/81 datcd 30.05.2017 arc con「 lrlncd bv thcヽ4clη bcrs.



Casc No.:1/25/81-ALC2/2016 Party Namc:DIGI DRIVES   ■lcct No/1)atc:5/81-Al´ C2/2017 Status:

P.I´1｀D                      3005.2017                    Dcfcrrcd

HQ Filc              RLA Filc             llC.NO/Datc:0510313434     Dcfcr Datc:
:01/81/050/00596/AM17/      :05/23/040/00383/ANl12/      0401.2012                   11.07.2017

Dccision:NC obscrved that DcitY has sought certain information vidc lcttcr No.17(19)/2017-

IPHW datcd 15.05.2017 sccking ccnain information(COpy Cncloscd).

′
I｀hc casc stands dcferred to ll.07.2017.

Casc No.:5/5/81‐ Al」C2/2017   Party NameiJENSONS
INTI]RNAT10NAIッ

RlンA Filc

:05/23/040/00498/AN413/

Casc No.:2/8/81‐ ALC2/2013   Party Namc:EPSIIンON
BA´ 1■
｀
IERIES PVT.LTD

ⅣIcct No/1)atc:5/81- Approved
AI′C2/2017
.3005.2017

1ン ic.No/D・ate:0510347578

127.02.2013

AA as pcrI)IPP cornincnts vidc tり ()

HQ Filc

:01/81/050/001l1/ノ Mヽ18/

Dccision:NC decidcd to ratitt thC nOrms forthc abovc

No.12/42/2017-1｀ SヽV/2 datcd 30/05/2017 as undcr:

l. Words "containing 100000 Kgs. of Stainlcss Stcel Gradc 201" may bc

the description ol'cxport item.

2. Words " of relevant grade and thickness " may bc sr,rffixcd with thc
import item and its quantity may be allowcd as applicd for i.c. 110000

Kgs./Kg. content in cxport itcm.

I{A may take suitable consequential action accordingly.

RIレ A Irilc

:32/21/040/00032//ヽ M14/

Mcctlヽ o/1)atc:5/81-

AlンC2/2017
30.052017

Iンic.No/Datci3210063581

2905.20i3

suffixcd rvith

description of
Kgs. as I .10

Status:

Dofcrrcd

I)cfcr I)atc:

1107.2017

MOIう Ir for

Status:
I)efc rrcd

I)ctrI)atc:

11.07.2017

to MOI)for

HQ Filc

:01/81/050/00387/AM14/

、.::`ヽ t=■ .`h]

HQ File               RLA Filc               I′ iC.No/Datc:0810120617
:01/81/050/00118/AM14/       108/24/040/00032/AM14/       30.042013

Dccision :NC observed that application for thc abovc AA has bccn rcfcrrcd to

comments.NC decided to awaitthcir comments and dcfcrthc casc.

The case stands deferred to ll.07.2017.

Case No.:1/23/81-ALC2/2013  Party Namc:MAK CONTROlン S  Mcct No/1)atc:5/81‐
AND SYSTEMS PVT LTD.   Al′C2/2017

30.05.2017

Decision : NC observed that application I'or the abovc AA has bccn rcf'crrcd

comments. NC decided to await their comments and dcl'cr the casc.

'l'he case stands deferred lo 11.07 .2017 .



Casc No.:9/23/81¨AI′C2/2015 Pany Name:JMW INI)IA(P) IMCCt No/Datc:5/81‐
L′ I｀D                  Alン C2/2017

30.052017

HQ IoilC               RIンA Ililc              lン ic.No/Date:0510355879  Dcfcr Datc:
:01/81/050/00484//ヽ 4ヽ16/        :05/23/040/00060/AM14/       31.05.2013               11.07.2017

1)ccision:NC obscrvcd that hard copy ofthc application not rcccivcd from CLA Dclhi.NC

dccidcd to scnd a llnal rclllindcr to the conccrncd ltegional Authority to for、 vard t、vo set of

application along、 vith ncccssary documents for cxarnination of thc casc othcr、vise it、vill bc

prcsumcd that no rati「lcation rcquircd in this casc.

´
l｀hc casc stands dcfcSrrcd to l l.07.2017.

Casc No.:17/2/81-AI′ C2/2014

HQ「 ilC
:01/81/050/00018//ヽ M15/

1)ccision : NC obscrvcd

commcnts.NC dccidcd to

RI´ AI'ilc

:05/24/040/00410/AM14/

Mcct No/Dttc:5/8ト

Al´C2/2017

30.052017

Lic.No/Date:0310767749

Lic No/1)atc:0510378008

03.02.2014

Status:
I)eferred

Status:
Dcferred

Deler Date:
I I .07.2017

information.

Status:

Deferrcd

Dcfcr Datc:

11072017

to DeitY for

Status:

Dcferrcd

Dcfc・r Datc:

11.07.2017

to DOT for

(〕 asc No.:66/2/81-AI′ C2/2014  Party Namc:CROMP′「 ON
GRI:AVItS Iン IM ITItD,

HQ「 ilC Rlン A Filc

6  :01/81/050/00067//ヽ
Nl1 5/        :03/94/040/00498/ノ M`14/       12401.2014

1)ccision :]ヽ C obscrvcd that I)IH dc「 lcicncy lctter scnt to nrlll sccking certain

ltcply ofthc「 lrill not rcccivcd.N(〕 dccidcd to send a rcrnindcr and dctrthc casc.

′
l｀hc casc stands dcn31・ rcd to ll.07.2017.

Party Namc:VSM VENTURE  Mcct No/Date:5/8ト
C()NTR01′ SYS′ I｀ L〕MSP,LTD  AIン C2/2017

30.052017

that application lor thc above AA has been rcferred
await thcir comments and dclbr thc case.

I'hc casc slands dclcrrcd to 11.07.2017.

(〕asc No.:12/2/81-AIノ C2/2014

HQI'ile

:01/81/050/00013//ヽ 4ヽi5/

Dccision:NC obscrvcd
colmmcnts.NC dccidcd tO

Party Namc:BHANSAIン I      MCet No/Datc:5/81‐
CABIッ I〕S&CONDUCTORS(P)AIッ C2/2017
1ン

′
I｀I),                       30.05.2017

RIッA「 Hc                  Lic.No/Datc:0510379333
:05/23/040/00075/AM14/        13.02.2014

that application for the above AA has becn rcferred

a、vait thcir conllncnts and dcfcr thc casc.

I'hc casc stands dcl-crrcd to I I .07 .2017 .

9 (〕
asc No。 :4/25/81‐ Al′ C2/2016 Party Namc:M/S PARAMOUNT

IEXPORTS
Mcct No/Datc:5/8卜      status:
ALC2/2017           Deferred



30052017

HQ IrilC               RIンA「ilc              I′ iC No/1)atc:2910024177

:01/81/050/00599//ヽ M17/       :29/24/040/00010/ノ N`414/        19022014

Decision : NC observed that application lor the abovc AA has bccn rcferrcd

comments. NC decided to await their commcnts and dcl'cr thc case'

l'he case stands deferred to I 1.07.2017.

Case No。 :24/2/81-AI′ C2/2014 Party Namc:BI IANSAI.I Mcct No/1)atc:5/81‐

l i CABIン ES&CONDUCTORS(P)AIン C2/2017

The case stands dcferred to 11.07 .2017 .

Dcfcr Date:

11.07.2017

to MSMI〕 %r

Casc No.:86/2/81‐ALC2/2014  Party Name:BHANSALI      MCCt NO/Datc:5/8ト
CABLES&CONDUCTORS(P)Alン C2/2017

30.052017
1ンTD.,

Status:
Dcferred

1ン ic.No/Datc:0510380165

24.022014

I)clbr I)atc:

1107.2017

to I)()′ F ibr

commcnts. NC decided to await their commcnts and dclcr thc casc.

'l'hc casc stands deferred to 11.07 .2017.

casc No.:29/11/81-ALC2/2014 Party Namc:AlンSTOM INDIA Mcet No/1)atc:5/81‐

AI′C2/2017

30.05.2017

Status:
Dcfcrred

|

1´ Iヽ 41´「 I]I),

'l'he case stands deferred to I I .07'2017'

Dccision : NC observed that rcply of thc firm has bccn

Mcct No/Datc:5/81‐       Status:

AIッC2/2017          Dcfcrrcd
3005.2017

1ン ic.No/Datc:3110064619  Dctr Datc:

25.07.2014 11.072017

rcl'crrcd to MSMI: lor commcnts' N(]

decided to await thcir commcnts and dcfer the casc'

…
鯰 器

H

HQ Filc

i01/81/050/00025//ヽ
～
115/

HQ File

:01/81/050/00087/ノ ｀`415/

HQ Filc

:01/81/050/00343/AM15/

HQ Filc

:01/81/050/00478//ヽ M16/

LTD,

RLA Irile

105/23/040/00537/ノ ヽヽ 413/

RLA Irilc

:34/24/040/00013/ノ Mヽ15/

L′ I｀D

RLA Filc

:31/83/040/00093//ヽ M15/

30.052017

1ン iC●No/Datc:0510380166

24.02.2014

Status:

Dcfcrrcd

I)cFcr l)atc:

l1072017

to DOT for
10

V外



・
I｀hc casc stands dcfcrred to ll.07.2017.

(〕asc No.:6/11/81-AIフ (〕2/2014   Party Nalllc:SIECHEM 4ヽcct No/1)atci5/81‐
´
1｀ ltCHN01′OGIES PRIVATE  ALC2/2017
lン IMH｀1]D

RIン A「 ilc

:04/24/040/00091/AM15/

RIンA「 ilc
:07/24/040/00370/ノ Mヽ15/

30.052017

Lic.No/1)atc:0410159116

28.07.2014

Mcct No/Date:5/8ト

ALC2/2017
3005.2017

1ン ic.No/Datc:0410159708

l′ ic No/1)atc:0710107425

1401.2015

Status:

Dcfcrrcd

Dcfcr Datc:

11.07.2017

lo DOT ibr

Status:

Dcferred

Defcr Datc:

11.072017

MSMI〕 for

Status:

Dofcrrcd

Dcfcr Datc:

11.07.2017

MSME for

Status:   ・

Dcfcrrcd

Dcfcr Datc:

11.07.2017

foHowed with

Status:
Dcfcrred

HQ IrilC

14 :01/81/050/00320//ヽ
M15/

HQ「 ilC

17 :01/81/050/00598/AM17/

,9マЧЧ
R KASHν

‐,電7書篤部審翼「T,.管Ⅲ曇ぷ電現.『

Casc No.:10/23/81-Al,C2/2015 Pally Namc:URETHANE
Iう 1′ΛS′ 1｀()MItRS

HQ「 ilc RI´A「 ilc

Decision : NC obscrvcd that application for the above AA has been relerred
commcnts. NC dccidcd to await thcir comments and dcfcr the case.

'l'hc casc stands dclcrrcd to I I .07.2017.

HQ「 ilC RI′ A Irilc

i5 :01/81/050/00485/Aヽ
416/        :04/24/040/00199/AM15/        11.11.2014

1)ccision :NC obscrvcd that application for the abovc AA has been referrcd to

commcnts.NC dccidcd to awaitthcir commcnts and deferthe case.

′
I｀hc casc stands dcfcrrcd to ll.07.2017.

Casc No.:13/23/81‐ Al′C2/2015 Party Namc:METENERE LTD. Mcct No/Date:5/81‐
Al′C2/2017

30.052017

1ッ ic No/Datc:0510392478

16 :O1/81/050/00488/ノ M`16/        :o5/24/040/00423/ノ M`15/        18.12.2014

1)ccision : 1ヽ C Obscrvcd that application fOr the above AA has been referred

cominents.N(〕 dccidcd tO awaitthcir cornrncnts and defcrthe casc.

′
I｀hc casc stands dcfcrred to ll.07.2017.

Casc No。 :3/25/81-AI′ (〕2/2016  Palty Namc:AMC C00KWARIC McctNo/Datc:5/8ト

(INI)lΛ )PVT.Iッ TD.        ‐Al´C2/2017
30.052017

to

Decision : NC obscrvcd that DIPP dcficiency letter sent to firm on 20.03.2017
rcmindcr datcd 19.05.2017 sceking ccrtain information.

'l'hc casc stands dcfcrrcd to 11.07.2017.

18 Casc No.:26/17/81-AI′
C2/2014 Palty Namc:MAK CONTROLS IMcct No/1)atc:5/8ト

AND SYS′ I｀ 1うMS PVTIン TD.   AI′ C2/2017

■棚 嵐醐 =



Decision : NC obscrved that application for the abovc ノヽA has bccn referred

commcnts.NC decidcd to awaitthcir comments and dcfcrthc casc.

´
「 hc case stands deferred to ll.07.2017.

‐Case No.:7/5/81-ALC2/2015   Party Name:TATA POWER    Mcct No/1)atc:5/8ト
SOIンAR SYSTEMSlン TD.    Al′ C2/2017

30.05.2017

Iン ic.No/1)atc:0710108018  Dctr Datc:IHQ Fllc                Rl′ A「 ilc
:01/81/050/00107/AM16/       :07/24/040/00470//ヽ 4ヽ15/        15.04.2015               11_072017

19 Decision:NC o6sさ
rv6d thatム |lli3ati6n for the abovc AA has bccn rctrrcd to MNRI〕

ibr

comments,MNRE was reminded to expcditc the casc.NC dccided to await thcir commcnts

and defer thc casc.

´
「 hc casc stands dcfcrred to ll.07.2017.

(lase No.:20/7/81‐ A LC2/2016  Palty Namc:1ン AXMI N/1cct lヽ o/1)atc:5/81‐

I〕 IンECTRONICS MOUlンDS&  Al´ C2/2017
PRECIS10N llNG(〕 P.1ン

´
I｀D.   30.052017

HQ File

:01/81/050/00561/AM15/

HQ File

:01/81/050/00122/AM17/

Case No.:44/8/81¨ALC2/2015

HQ File

101/81/050/00188/AM16/

RI´A「 1lc

i32/21/040/00162/ノ ｀` 415/

RIッ A Filc

:07/24/040/00489//ヽ M15/

Party Namc:MOTHERSON
sUMISYSTEMSlンTD.,

RIンA「 ilc

:05/24/040/00094//ヽ 4ヽ16/

30.05.2017

1ッ ic.No/1)atc:3210077400

21.01.2015

Iン ic.No/1)atc:0710108043

16.04.2015

Mcct No/1)atc:5/8ト

AlンC2/2017

Mcet NO/1)atc:5/8ト

AI′C2/2017

30.052017

Dcfcr Datc:

l1072017

to I)()・ 1｀ for

Status:
Deferrcd

Status:

Dcfcrrcd

I)cfc・ rl)atc:

1107.2017

to DcLY for

Status:
l)ct'errcd

Status:
Dcfe rred

20

Decision : NC observed that application for thc abovc AA has bccn rclcrrcd

comments. NC decided to await their comments and dclcr the casc.

'l'he case stands delerred to l1-07 .2017.

case No.:37/8/81-ALC2/2015  Party Namc:1ン &T
HYDROCARBON
I]NGINI]ERINGI,IMIl'IiD 30.05.20I7

ltQ Filc RLA Filc l,ic.Noi Datc:0310795786 l)cfcr Datc:

:01/81/050/0018I/AM l6l :031951040101064/AM l5/ 08'0s'2015 t | '07 '2017

2l Decision : NC observed that DIPP dcficicncy lcttcr scnt to firm on 16.01 .201 7 lollowcd with

reminder dated 19.05.2017 seeking certain information. NC dccidcd to await rcply and dcler

the case.

'l'he case stands deferred to 11.07 .2017.

Lic.No/Date:0510394455  1Dctr Datc:
104.06.2015               11・07.2017

う
４
つ
４



Decision : NC obscrvcd that application for the above AA has been referred to MSME For

commcnts. n-C dccidcd to await thcir comments and defer the case.

'l'hc casc srands dcfcrrcd 10 I I .07.201 7.

HQ「 ilC

23 :01/81/050/00189//ヽ
M16/

RI´ AI'ilc

:05/24/040/00097/Aヽ 416/

RLA「 ilc
:07/24/040/00080/AM16/

Lic.No/Datc:0510394456

04.06.2015

Mcct No/Datc:5/81-

ALC2/2017
30.05.2017

1ッic No/Datc:0710108374

16.062015

Status:

Dcfcrrcd

Dctr Datc:

11.07.2017

MSMI〕 for

Status:

Dofcrrcd

Defcr Datci

l107.2017

to MSME%r

Status:

Dcfcrrcd

Dcfcr Datc:

11072017

MSME for

Status:
Deferred

Defer Date:
I t.07.20t7

referrcd to

Casc No.:45/8/81-AI′ C2/2015  Party Namc:MOTHERSON    Mcct No/Datc:5/8ト
SUMISYSTEMSIンTD.,      Alン C2/2017

30.052017

I)ecision : NC obscrvcd that application for the above AA has been refcrred to
comrncnts. NC dccidcd to await thcir comments and defcr the case.

'['lrc casc stands dcl-crrcd to 11.07 .2017 .

Casc No.:26/8/81-AI′ C2/2015   Party Namc:ZI〕 NI′「 II

PRIECISI()N PVT LTD.,

HQ Filc

24 :01/81/050/00170/ノ Mヽ16/

Decision : NC obscrvcd that application for the above AA has been referred
commcnts. NC dccidcd to await thcir commcnts and dcfer thc casc.

'l'hc case stands dcfcrrcd to 11.07.2017.

Case No.:6/14/81-A1,C212015 Parly Namc:GLAZ|UM Mcct No/Datc:5/8ト
I'ACADItS PRIVATItlフ Iヽ41TED ALC2/2017

30.052017

HQ IrilC RIンA「 ilc Lic No/1)atc:3110065618

25 :01/81/050/00271//ヽ |ヽ416/       :31/83/040/00067/AM16/       03.092015

1)ccision : N(〕 Obscrvcd that applicatiOn for thc abovc AA has becn rcfcrrcd to

commcntso NC dccidcd tO awaitthcir commcnts and dctrthc casc.

′
I｀hc casc stands dctrrcd tO ll.07.2017.

Casc No。 :14/17/81-AI′ C2/2015  Party Namc:COSMOI'ERRI´
I｀ES McctNo/Datci5/8ト

IンTD.,                 ALC2/2017
30.052017

HQ「 ilC RI´A「 ilc 1ン ic No/1)atc:2210015312

26 :01/81/050/00337//ヽ～
116/        :22/24/040/00039/AM16/        17.09.2015

1)ccisiOn :NC obscrvcd that rcply ofthc Лrm fOr thc deflciency lettcr has bccn
νISMI〕 for colη mcnts.NC dccidcd tO awaittheir comments and defcr the case.

′
I｀hc casc stands dcncrrcd to ll.07.2017.

D轟硼扁 疑
―

で

DlrectOrate

M召憾砕F爵



‐Casc No.:2/23/81-ALC2/2015  Party NameiCOSMO FI〕 RRH｀ltS Mcct No/Datc:5/81-     Status:
Al′C2/2017            DcfcrrcdLTD.,
30.05.2017

青Q File               RLA Fllc              l′ iC No/1)atc:2210015383  Dcrcr Datc:

27:01/81/950/00177/今
Ml'/    .:77/14/049/90084(AM16/     18.12.2015         ‖.07.2017

1Decision :NC obscrved that reply of the flrm for the dcflcicncy lctter has bccn rcibrrcd to

MSME forcomments.NC dccidcd to awaitthcir commcnts and defcrthc casc.

|

′
「hc casc stands dcた rred to ll.07.2017.

う
４

Casc No.:10/7/81-Alフ C2/2016 Party Name:BAOSTEELINDIA Mcct No/1)atc:5/8ト
COMPANY PRIVATI]      Alン C2/2017

30.05.2017

1,ic.No/1)atc:0310801730

12.012016

Status:

Dcfcrrcd

I)cibr I)atc:

11072017

I´ IMH｀ 1]D,

RI′ A IrilcHQ Filc

101/81/050/00112//ヽ M17/ :03/94/040/00798/ノ Mヽ16/

HQ Filc               Rl′ A Fllo              lノ iC・No/Datl

ぅn :01/81/050/00105/AM17/       :04/24/040/00231/AM16/        17.02.2016

HQ Filc

Decision : NC observcd that DIPP deficiency lctter sent to firm on 20.03.2017 followcd with

reminder dated 19.05.2017 seeking certain information. NC dccidcd to await rcply and dclcr

the casc.

'l'he case stands deferred to 11.07 .2017 .

Casc No.:3/7/81‐ ALC2/2016   Party NamciSTI]RA        MCCt No/Datc:5/81‐
ENGINEERING INDIA     AIフ C2/2017
PRIVATE Lン IMITED        30.05.2017

11∩
「
ilρ                RI′ A File              lノ iC・No/Datc:0410161615

Status:
l)eferred

I)cfcr l)atc:

11072017

MSMI〕 %r
2g .v I t o l/uJU/uu I uJ/ /r

Decision : NC obscrved that application for the abovc AA has bccn rclcrrcd

comments. NC decided to await thcir commcnts and dclcr thc casc.
|

|

'l'he case stands defcrred to ll.07.2017.

30

Case No.:5/7/81-ALC2/2016   Party Name:STERA        MCet No/Datc:5/8ト
ENGINEERING INDIA     Alン C2/2017
PRIVAl｀E LIMITED        30.05.2017

1ン ic.No/1)atc:0410161616HQ「ilc               Rlッ A Filc
:01/81/050/00107/AM17/       :04/24/040/00232/AM16/        17.02.2016

1)ccision :NC ObServed that application for thc abovc AA has bccn rctrrcd to

comments.NC decidcd to awaittheir commcnts and dcttrthc casc.

'l'he case stands deferred to 11.07.2017.

Status:

1)cfcrrcd

Dcた rl)atc:

l1 072017

MSMI〕 ibr

Casc No.:25/7/81-AI,C2/2016  Party Namc:PHOI〕 NIX l'011ン S

PVT LTD
31

HQ「ilc                RIン A Irilc

4ヽcct No/1)atc:5/81‐

AlンC2/2017

30.05.2017

1′ic.No/1)atc:0310802700

Approvcd

鼻H



:O1/81/050/00127/ノ M`17/       :03/95/040/00829//ヽ M16/       18.02.2016

Dccision:NC dccidcd to ratitt thC norms forthc above AA as per MOS comments宙de UO
No.2(10)/2016-TD datcd 08.05.2017(copy Cnc10scd).

RAl■ay takc suitablc conscqucntial action accordingly.

Casc No.:1/1/81-AI′C2/2016   Party Namc:ARIrIN INDIA
Iン IMI´I｀ I〕D

Mcct No/Date:5/8ト

AI′C2/2017
30.05.2017

Status:
Deferred

Status:

Deferrcd

Dcfcr Datc:

1107.2017

to DeitY for

Status:
Deferred

HQ IrilC

:01/81/050/00545//ヽ 4ヽ16/

Case No. :4/l 0 l8l - Al,C2/201 6

I IQ I:ilc
-," :01/81i050i00 I 89/AM I 7/

Dccision : NC obscrved
commcnts. NC decidcd to

35 HQ IrilC

:01/81/050/00197/ノ M`17/

Dccision:NC obscrvcd

RI′ A Ililc

:08/24/040/00446/AM16/

Party Nainc:「CI OEN
CONNItCTORS l′ IMITIED

RIフA「 ilc
:10/24/040/00125//ヽ M16/

l-ic- Defer Datc:
Vol.ll.No/Date:08 I 0 I 37489 1 1.07.2017
22.03.2016

32 l)ccision : NC observcd that hard copy of the application not rcceived from RA, Ahmedabad.
NC dccided to scnd a final reminder to the concerned Regional Authority to forward two set
of application alongwith ncccssary documcnts for examination of the casc otherwise it will be
prcsumed that no ratification requircd in this case.

'l'lre casc stands dclcrrcd to 11.07.2017.

'l-hc case stands dcl-crrcd to 11.07.2017.

Case No.:24l7181-Al.c2/2016 Parry Name:PIIOENIX FoILS MeetNo/Date:5/gl-
PV'f. r.'r'D. ALC2t20t7

30.0s.2017

HQ「 ilC RlッA「 ilc Lic.No/1)ate:0310804637

34 :01/81/050/00126//ヽ M17/        :03/95/040/00074//ヽ M17/        1205.2016

1)ccision:NC obscrvcd that MOS dcflcicncy letter sentto flrrn and reminded on

%r fllin3 0fthC rcply.卜(C dccidcd a、 vait their rcply and dcfcr thc case.

′
I｀hc casc stands dcfcrrcd tO ll.07.2017.

Casc No.:12/10/81-ALC2/2016 Party Namc:SHIVALIK      Mcct No/Datc:5/8ト

131MI]TAl′ CONTROIン SIンTD. ALC2/2017
30.05.2017

Mcct No/Datc:5/81-

ALC2/2017
30.05.2017

Lic.No/Datc:1010059443

30032016

that application for the abovc AA has been rel'erred
await thcir commcnts and dcler thc casc.

Status:

Dcfcrrcd

Dcft・r Datc:

11.07.2017

19.05.2017

RI′A Irilc                lン ic.No/1)atc:0510398533  Dcfc・ r Datc:
:05/24/040/00045//ヽ N417/        17.052016               11.o7.2017

that rcply ofthc flrm has been referrcd tO MSME for commcnts.NC



decided to await their comments and defer the case'

'l'he case stands deferred to I I .07.2017.

Casc No.:49/7/81-Al“ C2/2016  Party NameiSHRENIK    Mcct No/1)atc:5/81
lNDUSl｀RIES PVT.Ll｀ D.  Al′C2/2017

Status:

I)cfctrrcd

I)cfcr I)atc:

11.07.2017

to MSMIう ibr

3005.2017

HQ F‖e                RIン AF‖c             Lic.No/Datci3 H 0066160
:O1/81/050/00151/AM17/       :31/82/040/00037/Aヽ 417/   26.05.2016:01/81/050/00151/AMl7/ :3118210401000371LM171 26'0s'2016

Dccision : NC observed that application for thc abovc AA has bccn rcfcrred

comments. NC decided to await their comments and dcfcr thc case.

‐case No.:51/7/81-AlJC2/2016 Party Namc:「 CI OItN

CONNECTORSI′ IMI・ I｀I]D

RLA「 ilcHQ Filc

38
:01/81/050/00153/AM17/       110/24/040/00014/ANl17/       31.05.2016

Dccision:NC observさ d that application for the abovc AA has bcen

comments.NC decidcd tO awaitthcir commcnts and dCfCrthc Casc.

||
'l'he case stands deferred lo 1l .07 .2017 .

Casc No.:6/13/81¨AI」C2/2016  Party Name:AMOD        MCet No/Datc:5/81‐
     Status:

STAMPINGS P LTD        ALC2/2017          Defcrrcd

|

】―

IIQ lilc              RIッ AF‖ c            Lic.No/1)atc1051039861 7      DcFcr Datc:
.   :01/81/050/00201/AM17/     :05/24/040/00078/AM17/   25.05.2016                    11072017

361、。risinn i NC ohscrved thtt rcDiV Of thc nrm has bccn rcttrrcd to DHl lbr commcnts.

‐Case No.:16/10/81-      Party Namc:VOITH     MCCt NO/1)atc:5/8卜 AIンC2/2017 Status:

ALC2/2016           HYDRO PRIVATE     30.05.2017              Dcfcrrcd
LIMITED

36 D""ision : NC obscrved that rcply of thc firm has bccn rclcrrcd to DIII lbr commcnts'

I{epresentative DI-ll informed that copy ol'the rcply not rcccived. NC dccidcd to lorward a

copy of the reply of the firm to TA and defer thc casc.

´
I｀hc casc stands dcferrcd to 11.07.2017.

'l'hc casc stands dcferrcd to 11.07.2017.

10

HQ Fllc

:01/81/050/00241/ANl17/

Status:

Defcrrcd

Dcfcr Datc:

11072017

to DchY for

lン ic.No/Datc:3410042235   1)cfC・ rl)atc:RLA Filc

:34/24/040/00015/AN417/
39

01.062016 11.07.2017

Decision: NC obscrvcd that DIII deficicncy letter scnd to finn sccking ccrlain inlbrrnatiort

followed with reminder dated 1g.05.2017. NC dccidcd await their rcply and dcl'er thc casc.



Casc No.:3/10/81-ALC2/2016  Party Name:PHOENIX FOILS  Mcct No/Datc:5/8ト
PVT.1,TD.              ALC2/2017

30.05.2017

HQ IrilC RI´ A「 ilc Lic No/1)ate:0310805411  Dcfcr Datc:
:01/81/050/00188/ノ Nヽl1 7/       :03/95/040/00194/ノ Mヽ17/        1306.2016               11.07.2017
40 1)ccision:NC obscrvcd that 

Ⅳ10S dcflcicncy lcttcr scnt to flrin on 14.2.201 7 seeking certain

inibrination ib1lo、 vcd、vith rcl■lindcr datcd 21.03.2017.N(〕 dccidcd a、vait their reply and defer

thc casc.

′
I｀hc casc stands dcttrrcd to ll.07.2017.

Casc No.:24/10/81-A IJC2/2016  Party Namc:PHOENIX FO11ンS
PV′ I｀  1′
′
I｀ 1)

Status:
Deferred

Mcct No/Datc:5/8ト Approvcd
AIンC2/2017

30.05.2017

Lic.No/Datc:0310805410

13.06.2016

AA as per MOS comments vide UO

Status:
Deferred

Lic.No/Date:5610004933  Dcfcr Date:

23.06.2016               11.07.2017

Status:

Dcferrcd

DcFcr Date:

11072017

to DIPP ibr

Mcct No/Datc:5/8ト
AI′C2/2017
30.05.2017

Status:
Deferred

…D」utyふえ晃僣=黒
話ぽ鴻rdgn Trade蒻

… t漱繭誓 ][U鵬“口    蝙
I鰯 癬 熙 t,

HQ IrilC

41 :O1/81/050/00209/AM17/

HQ「 ilC
:01/81/050/00214/ノ M`17/

RI´ A「 ilc

:03/95/040/00192//ヽ M17/

RI′ AI↑ ilc

:56/24/040/00011//ヽ M17/

Party Namc:OR10N Ml〕 TAL
P()ヽVDI]R PVTIン TD

Dccision : NC dccidcd to ratify thc norms for the above
No.2( 10)12016-'l'l) datcd 08.05.201 7 (copy enclosed).

Ii.A may takc suitablc conscqucntial action accordingly.

Casc No.:29/10/81-Alノ C2/2016 Party Namc:NSHン I〕XPORTS   Mcct No/Datc:5/8ト
1ン I M ITI〕 D               ALC2/2017

30.05.2017

42 l)ccision: NC obscrved that MOS dcficiency lettcr sent to firm on 2O.lO.2Ol6 secking
ccftain inlormatiorr. Irirm rcqucstcd for extension of time by 5-6 six months. NC decided to
scnd a rcmindcr and dcfcr thc casc.

'l'lrc casc stands dcl'crred to I I .07 .2017 .

Casc No.:27/22/81-AI′ C2/2016  Party Namc:l〕 Iン ECTRO COPPER McctNo/Datc:5/8ト
&Al´ 1ンOYS MFG.CO.     Alン C2/2017

30.05.2017

HQ IrilC RIンΛ
「
ilc lン ic No/1)ate:0210206784

43 :01/81/050/00532/Aヽ417/        :02/24/040/00061/AM17/       24.062016

1)ccision :NC obscrvcd that reply of thc flrrn rcccivcd and same is being sent

commcnts and dcfcrthc casc.

′
I｀hc casc stands dcfcrrcd t0 11.07.2017.

(〕asc N。 .:1/13/81-AIン (〕2/2016
44
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HQ「 ilC
:01/81/050/00236/AM17/

Decision :NC observed
rcceived from the firm.

‐RLA F‖ c                lン iC・No/Datc:0210206848  Dcfcr Datc:

102/24/040/00063//ヽ M17/       20.07.2016               1107.2017

that MSMII del.rciency letter scnt to firm on 12.01 .2017 and no rcply

NC decided to send a remindcr and dclcr thc casc'

'l'he casc stands deferred to I I .07.2017.

Casc No。 :3/13/81¨Al“C2/2016

HQ IrilC

i01/81/050/00238/Aヽ 417/

Iン ic No/1)atc:3410042405   1)cfcr l)atc:

:34/24/040/00077//ヽ Nl1 7/ 04.082016               11 07.201704.082016 11 07.2017
RIッ A Filc

:34/24/04

1)ccision:NC obScrvcd that DHI dc「 lcicncy lcttcr scnt to rlrrn on 30.03.20 17 scckin3 certain

information followed with reminder dated 19.05.2017. NC dccidcd await thcir rcply and dclcr

the case.

'l'hc casc stands delerred to 11.07.2017.

Case No.:5/13/81¨ALC2/2016  Party Namc:AMOD        MCCt No/Datc:5/8卜      Status:

STAMPINGS P LTD       Al′ C2/2017         DcFerrcd  ‐
30.05.2017

HQ「‖c                 RLA Filc                I´ iC NO/1)atc:3410042404  Dclbr l)atc:

:01/81/050/00240/AM17/       134/24/040/00087/AM17/       0408.2016               11.07.2017:01 /81/05 oloo24ol AMIT I :3412410401000871 AM17 I 04'08.20 I 6 | | '07 '2017

46 Decision : NC observcd that DHI deficiency letter scnt to firm on 30.03.20 I 7 sccking ccrtain

information followed with reminder dated 19.05.2017. NC decided await their rcply and dcfcr

the case.

l^f^--^l +^ l.l A? 1AI7'l'he case stands deferred to I 1.07.2017'

Casc No.:4/13/81-ALC2/2016  Party Namc:AMOD        MCCt No/Datc:5/8卜
     StatuS:

S′「 AM PINGS P LTD       AIン
C2/2017         Dcfcrrcd
3005.20173005.2017

1′ ic.No/1)atc:3410042414   1)cncr l)atc:

1諦馴児5000239AM 17/   跳ち琳::υ 0008θAM17   05 08 2016     ‖072017
Dccision:卜 (C observed that DHl deflcicncy lctter scnt tO■ rrn on 30.03.20 17 scckin3 ccrtain

information follo、 ved、vith rcminder dated 19.05.2017.NC dccidcd a、
vait thcir rcply and dcfcr

「

47

the case.

'l'he case stands deferred to ll.07.2017.

HO Filc              RI″ Al'ilcHQ Filc RI″Al
:O1/81/050/00246/A卜νl1 7/ :05/23/040/00231/ノ ヽヽ 417/

Casc No.:11/13/81-AlJC2/2016 Palty Namc:」 AYBI〕 lう

1ンAMINA′ I｀IONS PV´ I｀ LTD

48

Mcet No/Datc:5/8卜      Status:
‐
Al′C2/2017          1Defcrred
30.05.2017

1ン iC●No/Datc:0510399391  Dcfcr Datc:
09.08.2016              11072017

一

12

Mcct No/Datc:5/8ト

ALC2/2017
30.05.2017

Status:
Dcl'errcd



Decision : NC obscrvcd that hard copy of the application not reccived from CLA Delhi. NC
dccided to serrd a Ilnal remindcr to the concerned Regional Authority to forward two set of
application alongwith ncccssary documents for examination ol'the case otherwise it will be
prcsumcd that no ratification rcquircd in this casc.

'l'hc casc stands dcfcrrcd to 11.07 .2017.

Casc No.:31/22/81‐ AIノC2/2016 Party Namc:INDIAN CHAIN   Mcct No/Datc:5/8ト
PVTl′TD                Al,C2/2017

30.052017

HQ Filc RI´A「 ilc Lic.No/1)atc:0210206910

49 :01/81/050/00536//ヽ
M17/       :02/24/040/00089/AM17/       19.08.2016

1)ccision :NC obscrved that application for the abovc AA has bcen referred

commcnts.NC dccided to awaitthcir commcnts and dcfcrthe casc.

′
l｀hc case stands dcfcrrcd to ll.07.2017.

Casc No.:32/18/81-Alッ C2/2016 Palty Namc:MAURIA UDYOG IMect No/Date:5/81‐
1ンTD                  IALC2/2017

130.05.2017

HQ「 ilC
:01/81/050/00383/Aヽ 417/

1)ccisiOn:N(〕 dccidcd to

No.12/42/2017-′ I｀SW/50

I.

l′ IMH｀ED

RIンΛ Filc

:31/83/040/00062/AM17/

Status:

Dcfcrrcd

Dcfcr Datc:

11.07.2017

to MSME for

Approvcd

Rl′ A Ililc

105/24/040/00241/AN417/

1ン ic.No/1)atc:0510399532

23.08.2016

ratify thc norms for thc above AA as pcr DIPP comments vide UO
datcd 30 10512017 as under :

QuantitiCS of import itcms at SI.No.1,3&4 may bc a1lowed as applied for as per
SION C-704.

Quantity ofimport itcm at sl.No.2 may be aHowcd as applied fori.c.4035926 Kgs.
as pcr SIONs C495&C-704.
Irnport itcms at SI.No.5 may bc aHowcd upto 3%ofI「 ()B valuc of exports as pcr
S10N C¨ 704.

RA may takc suitablc conscqucntial action accordingly

(lascNo.:8/13/81-Al,c2/2016 PartyName:cMRcoNTRol. MectNo/Date:5/gl-
SYS'I'I]MSINDIAPRIVATE AI.CZI2OI7

つ
４

う
Ｄ

HQ IrilC

51 :01/81/050/00243/Aヽ417/

3005.2017

Lic.No/Datc:3H0066308

29.082016

Mcct No/Date:5/8ト

Status:

Defcrrcd

Dctr Datc:

11.072017

to DcitY for

Status:

Dccision : NC obscrvcd that application for the above AA has been referred
commcnts. NC decidcd to await thcir comments and defer thc casc.

'l'hc case stands del'crred to I1.07 .2017 .

52 Case No.:12/22/81-Alノ C2/2016  Party Namc:PREMIER



「
~|~

INDUSTRIAL CORPORAT10N ALC2/2017          Defcrrcd
LIMITED               30.052017

RIンA Filc              Iン iC●No/Datc:0310808424  Dctr Datc:
:03/95/040/00538/AM17/       17.10.2016               11.07.2017

HQ Filc

:01/81/050/00517//ヽ M17/

Dccision : NC observed that application lor the abovc AA has bccn

comments. NC decided to await their comments and deflcr the casc.

l'he case stands deferred to 11.07 .2017 .

Casc No.:2/16/81-Alク C2/2016

rcibrrcd to ⅣISン11: ibr

HQ IFilC

:01/81/050/00335/AM17/

I′ ic No/1)atc:0510400190   1)CfCr l)atc:

20.102016               11 07.2017

Party Namc:PIl′ OT
INDUS′ I｀RIES L 「́ D.

RIンA「 ilc

:05/24/040/00286//ヽ M17/

4ヽcct No/1)atc:5/81-

AlンC2/2017

30.05.2017

Status:
I)cferred

Dclhi.NC
application

54 Decision : NC observed that hard copy of thc application no1 rcceivcd liom CLA

dccided to request the concerncd l{egional Authority to lorward two sct of

alongwith necessary documents for examination of the casc.

to 11.07.2017

lcase No。 :29/22/81‐ ALC2/2016 Party Name:HINDUSTHAN   Mcct No/Datc:5/81-     Status:   
‐

1〕NGINI〕 I〕RING AND       AI´ C2/2017         DcfcrrcdI〕NGINI〕 I〕RING AND       Al´ じ2/201/          1'CICrrcu

INDUS′「 RIES L′ I｀I)       30.052017
1′ ic No/1)atc102 10207097   1)clbr I)atc:HQ llllC              Rlッ A Irilc

55 01/81/050/09,34/今
M17/    :02/24/019/09126/AM17/    2110.2016         11072017

.    ●      ● ● 1    1      _r_ __」 `^ r、 ^:`、′ r_..

Decision : NC observed that application for the abovc AA has bccn rcferred to DcitY for

comments. NC decided to await their comments and dcl'cr the case.

'l'he case stands deferred to 1l -07 .2017 .

Casc No.:4/22/81-AI′ C2/2016  Party Namc:ANGl′ O STIllう 1´

PVT LTI),

56

HQ「ilc               RI′ A Filc
:01/81/050/00509/AM17/       :03/94/040/00612//ヽ M17/

Mcct No/Datc15/8ト

Al′C2/2017
30.05.2017

Status:

Dcfcrrcd

I)cFcr I)atc:

1107.2017

'l'hc casc stands delerred to 11.07.2017.

HQ File

53 :01/81/050/00516/AM17/

LIMITED

RLA Filc

103/95/040/00530/AM17/

Case No.:l ll22l8l-LLC2/2016 Party Name:PRIIMIIIR Mcct No/1)atc:5/81‐ Status:
Dcl'errcdINDUS′FRIAIン CORPORATION Al.C2/2017

30.05.2017

1ンic.No/Datc:0310808554  Dcfer Datc:

19.10.2016              11.072017



Decision : NC observed that DIPP has offered comments for the
under examination of NC.

The case stands deferred to 11.07.2017.

above AA. The same are

CaseNo.:5/22181-ALC2/2016 PartyName:ANGLOSTEEL MeetNo/Date:5/81-
ALC2/2017
30.05.2017

Lic.No/Date:0310808874

Lic.No/Date:0310809080

109.112016

:ALC2/2017         .
,30.05.2017

above AA. The same are

Status:      ‐

Deferred  ‐

Defcr Date:

1107.2017  .

,Status:

IDeferred

lDefcr Date:

■1.07.2017

to MSME for

Status:
Deferred

S:NGH

IPVT LTD,

IRLA FileHQ F‖ c

571:01/81/050/00510/AM17/       :03/94/040/00611/AM17/       28.10.2016
1Dccision:NC observed that DIPP has offered comments for the

under examination ofNC.

.The case stands defelTed to ll.07.2017.

ICase No.:3/22/81-ALC2/2016  Party Name:AHURA MAZDA  Meet No/Date:5/8ト
MFG CO.PVTo LTD.      ALC2/2017

130.05.2017

HQ File

:01/81/050/00508/AM17/
RLA File

:03/94/040/00716/AM17/

ENGINEERING AND
INDUSTRIES LTD.

Decision :NC observed that applicatiOn fOr the abovc AA has been rcfcrred

comments.NC decided to awaittheir cOmments and dcfcrthe case.

The case stands deferred t0 11.07.2017.

Case No.:30/22/81-ALC2/2016 'Party Namc:HINDUSTHAN   IMeet No/Date:5/8ト

1搬 轟憮I鮮
~  冊~

r the abOve AA has been referred to DeitY for

nts and defer the case.

| |
1 1The Case stands deferred t0 11.07.2017.

ICase No。 :2/22/81‐ALC2/2016  1Party Name:A‐ l FENCE     ‐Meet No/Date:5/8ト
I                     PRODUCTS CO.PVT.LTD.  IALC2/2017

30.05.2017

HQ File RLA File Lic.No/Date:0310809t84
.:01/81/050/00507/AMl7l :03D4t04000713tAM17 / ,22.1t.2016

60*- Decision : NC decided to ratify the norms for the above AA ;a p"iotpi comments vide UO
,No. 1214212017-TSW/60 datei 30 lO5/2017 as under :

t 
", l. Following may be added with the description of export item:

" Wire Dia:2 mm to 6 mm, Mesh Size: j6.2 x 12.7 mm,50x200 mm,100x150min,25x25 1nm"

15
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一２
．
　

３
．
　

　

ＲＡ

．

Diameter of import item at Sl. No. I may be modified as .,2 mm to 6 mm,, and
be allowed as 952.381 MT as l.0l Kgs./Kg. content in the export items.

its quantity may

1.02Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 30.044 MT as
Kgs./Kg. content in the export items

may take suitable consequential action accordingly.

i*p"* N"r)nzfu-x-ezD0t6 - &*v*"r";cHaNoer.r sreel iM""tNo/Dui"i/8l- 
* - st"tu., - -:

i I jrrMrrno ilyg7?!ry Dererred i

il i i3o.os.2otl ' ,

I iHqFite- mA FG -n;N./D"G;03r080e287 o"r.r out"' ,

loz r.0l1t/01Yo9st2it{Mt7t l:B/ea/0a0/oo742t\Mt7t lz+.fi.20rc 'n.07.2017 
i

i iDecision : NC observed that application for the above AA has been referred to MOS for 
ii lcomments. NC decided to await their comments and defer the case. i

;

IThecase stands deferredto ll.07.2017.

‐Case No.:10/22/81-ALC2/2016 Party Name:PHOENIX FOILS  Mcct No/Datc:5/81‐      status:
‐                      IPVT LTD.              IALC2/2017           Deferred

30.052017

1 HQ File            lRLA File           lLお :ヽ 6′b:お :6J16慧 6の24 15きfei湯 |ど |HQ File RLA File Lic.No/Date:O3lo1og224 Defer Date:, :01 /8 l/050/005 I 5/AM I 7/ :03195/040/005981 AM17 / 122.1I .20t6 I I .07 .20t7

'61 Decision : NC observed that MOS deficiency letter sent to ni, i,n Z.O,.OiZOiZ r".king…・―― ‐・・―・ `・‐Vψ  ―νム・V`V■■V′  =V LLV■  0し 11し しV 111 11l υl1 4υ .υυ.乙 Vl′  OCCヽ H13
1  certain infOrlnatiOn fOHOwed with reminder dated 19.05.2017.NC decided await their reply

l land deferthe case。

1鷹驚五iiltrdbHЮz獅.

Status:
Deferrcd

Defer Date:
‐11.07.2017

to DIPP for
to the above

詳轟「断塑T而
丁~~~師

話ア
~~話
蕊蕊F而お6乙ラ・

~日
爾雨

Or the above AA has been referred to MSME:

一一
De                          i:.

端寄翼犠窯許諾羅1凛 1
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The case stands deferred to 11.07 .2017 .



commcnts.NC dccidcd to awaitthcir comments and dcfcrthe case.

′
l｀hc casc stands dcfcrrcd to ll.07.2017.

Casc No。 :20/25/81-AI,C2/2016 Party Namc:MICRON CALCITE Mect No/Date:5/8ト
PVTl′TD               ALC2/2017

30052017

HQ IrilC

65 :01/81/050/00615/ノ
｀` 417/

Dccision:NC obscrvcd
commcnts.NC dccidcd to

Casc No。 :11/25/81-

AI′C2/2016

HQ IrilC

:01/81/050/00606/ノ ｀` 417/

HQ IrilC

:01/81/050/00544/AM17/

Party Namc:COSMOS
ItNGH｀1,CH PVT L・ I｀D

RIフA1llc
:34/24/040/00244/ANl17/

RLA Irilc

:05/24/040/00459/ノ Mヽ17/

Mcct No/1)atc:5/81‐

AlンC2/2017

3005.2017

Status:
Deferred

Dcfcr Datei

l1072017

referred to MoS for

Status:
Deferred

Status:

Deferrcd

Dcfcr Datc:

11.07.2017

to MSME for

Status:
Deferrcd

RI′A「 ilc Lic No/Date:3410042735

:34/24/040/00240/ノ Mヽ17/       08.122016

that application for thc above AA has been

awaitthcir comments and dcferthc casc.

′
I｀he casc stands dcfcrrcd to ll.07.2017.

1ン iC●No/1)atc:3410042745  Dcfcr Datc:

0912.2016              11.07.2017
66 1)ccision:NC obscrvcd that DIPP dcrlciency ICtter scnt to flrin on 20.03.201 7 sceking certain

infiDrillation follo、vcd、vith rcrrlindcr datcd 1 9.05.2017.NC dccidcd awaittheir reply and defcr

thc casc.

′
I｀ he case stands dcfcrrcd t0 11.07.2017.

Casc No.:19/22/81-Al,C2/2016 Party Namc:VICI〕 KAY
SN41〕 1ン TI〕 RS PVT.1ン

′
「
D.

HQ「 ilC RI´A「 ilc

Mcct No/Date:5/8ト

AlッC2/2017
30.052017

Lic No/Date:2610012779

67 :01/81/050/00524//ヽ 4ヽ17/        :26/24/040/00019/ノ M`17/        15.12.2016

1)ccision :lヽ C Obscrvcd that application for the above AA has becn referrcd

colmmcnts.NC dccidcd tO awaittheir comments and deferthc casc.

′
Fhc casc stands dcfcrrcd to ll.07.2017.

Casc No.:39/22/8卜AI,C2/2016 Party Namc:TUBEX INDIA    Mcct No/Date:5/8ト

AIンC2/2017
30.05.2017

Iッ ic.No/Datc:0510400849  Dcfcr Datc:

19122016 1107.2017

Dccision: NC obscrved that DIPP deficiency letter sent to firm on l4.OZ.2Ol7 secking
ccftain inflormation followcd with reminder dated 19.05.2017. NC decided await their repl!
and dcfcr thc casc.

'l'lre casc stands dcl'crred to I I .07 .2017 .

17



Case No。 :36/22/81-Al」 C2/2016 Party Namc:MANAKSIA
COATED METAIン S AND
lNDUS・ I｀RIES LIMITED

McetNoiDate:5/8 l- Status:
Ll,C2l20l7 Deferrcd
30.05.2017                          .

Lic.No/1)atc:0210207218  Dcfcr Datc:
‐21.12.2016               11.07.2017
1              '    _二 __1

abovc AA has bccn refcrrcd to DIPP lor
NC dccided to forward thc application to

HQ Filc

i01/81/050/00541/AM17/

RIンA「 ilc

:02/24/040/00161/AM17/

69 Dccision:NC obscrvcd

commcnts 、vhich relates
MOS their comments and

that application for the
to MOS. Accordingly,
dclcr the case.

The case stands deferred to 11.07.2017 .

Case No.:18/25/81-ALC2/2016 Party Namc:JS′ I｀ S′ I｀ESAlン H｀    Mcct No/1)atc:5/8ト

TRANSFORMI〕 RS PVTl´ TD.,  AIン C2/2017

'['he case stands deferred to I I .07.2017.

Status:
I)eferrcd

Casc No。 :37/22/81-ALC2/2016 Party Namc:P E S ENGINItICRS Mcct No/Datc15/8トP E S ENGINItICRS Mcct No/Datc15/8ト

PRIVA´ I｀EIンIMITED ALC2/2017
30.052017

rerninder dated 1 9.05.2017. N(〕 decided to await their reply and defer the casc.

・
I｀hc case stands defcrred to ll.07.2017.

:  iCasc No.:18/5/81-ALC2/2017  Party Namc:THERMO CABl´
ItS MCCt No/1)atc:5/8ト

| ICasc No.:18/5/81-ALC2/2017  Party Namc:THERMO CABl´

ItS MCCt No/1)atc:5/8卜      Approvcd

lン IMITItD               AIン (12/2017
3005.2017

| |

HQ Filc               RIン A IFilc              lン iC No/1)atc:0910064549

:01/81/050/00124/ノ ヽヽ418/       :09/24/040/00476/AM17/       04.01.2017:09/24/040/00476/AM17/       04.01.2017

|

|

|

|

r.Y r rrv

:0 1 /8 1/050/00 t24l AMl 8l

Decision : NC decideDecision : NC decided to ratify the norms for the abovc AA as pcr DIPP commcnts vidc UO

zz No. 1214212017-TSWl72 dated 30.05.2017 as under :

Net weisht of cxport products may be as

Sl.

No.
Net Export
Weight
(Kgs./Km)

SI.

No.
Nct
Export

Wcight

(Kgs./Km)

SI.

No.

Nct lixport
Wcight
(Kgs/Km.)

Sl.

No.

Nctl〕 xpolt

Wcight

(K8s/Km.)

…

1

乙

ヽ

iflcd undcr

ドトギ芸
´
紹 論宥H18

Status:
I)efcrred



323 9 275 13 2130

359 10 1470 14 1599

437 1256 ξ
フ 1962

084 う
乙 2850

2. Words " Copper Conductor, voltage rating 300 V" may be suffixed with the description of
cxport products at Sl. No. I to 15.

3. Quantitics ol'import itcms a1 Sl. No l, 14,29,43,57,71,84,98, ll2, 118,132,143,
159. 173 & 187 viz. Continuous Cast Copper Rod 8mm (lilectrolytic Crade) may be

allowcd inclusivc o10.25 7o wastage as claimed by the firm, for export items at Sl.
No. I to l5 rcspcctivcly.

4. Quantitics ol irnporl itcms (PVC Compound) may be allowcd on net to net basis as claimed by
thc llrm. Accordingly quantitics of import items at Sl. No. 30,44,58 , 85, 99,113,119, 133,
134, 144, 145. 160, 114. 175 & 188 may bc rcstricted to I I l8 Kgs., 1419.7 Kgs., 106.4 Kgs.,
1894.3 Kgs., 84.92 Kgs., 180.9 Kgs.,1442.5 Kgs. 1435.6 K9s.,2429.7 Kgs., 2667.3 Kgs.,
4749.6 Kgs., 1160.6 Kgs.,2857.6 Kgs.,625l Kgs. & 591.6 Kgs. respectively.

4. Quantities of import itcms (l'}olyamide Nylon) may bc allowed inclusive of 0.1 %
wastage as claimcd by thc firrn. Accordingly quantity of import item at Sl. No. 48 may
bc rcstrictcd as I 102.5 Kgs.

5. Quantitics ol- irnport itcms (GI Wire) may be allowed inclusive of 0.3 7o wastagc as
claimcd by thc lirrn.

6. Quantitics of import itcms (Polystcr 1'ape) may be allowcd inclusive of 0.1 oZ wastagc
as claimcd by thc firm. Accordingly quantities of import items at Sl. No.9l to 94 put
togcthcr may bc rcstrictcd as 623.6 Kgs., import items at Sl. No. 150 to 153 put
togcthcr may bc rcstricted as 590.2 Kgs., import items at Sl. No. 166 to 169 put
togcthcr may bc rcstricted as 336.7 Kgs.

7. Quantitics ol'imporl itcms (Auminium Mylar'fapc) may bc allowed inclusive of O.l %
wastage as claimed by the firm. Accordingly quantities of import items at Sl. No. 198
to 200 put togcther may bc restrictcd as 290.8 Kgs.

8. Quantitics of import itcms (Wirc of Nickel Alloy) may bc allowed inclusive of 0.1 o/o

wastagc as claintcd by thc llrm. Accordingly quantities of import items at Sl. No. 156
& 157 rnay bc restrictcd as 4250.5 Kgs. each.

I{A may take suitable consequcntial action accordingly.

(〕asc No.:23/22/81-

AIッ C2/2016

HQ「 ilC

73 :01/81/050/00528/AM17/

Casc No.:24/22/81-

AIッC2/2016
Palty Namc:DIGI DRIVES
PL′ I｀ I)

Mect No/Datc:5/81-

AIンC2/2017

:Tぜ
amCttGI DⅢ VES  

造 き」冽 琴

tα5/81- Approvod

30.05.2017

RLA I'ilc                Lic.No/Date:0510401152
:05/23/040/00467//ヽ M17/      05.01.2017             1

Decision : NC dccidcd to ratify thc norms for the above AA as per DeitY comments vide 1JO
No. I 7(9)/20 I 7-l PI IW I 9.05.201 7 (copy enclosed).

I{A may take suitable consequential action accordingly.

Approvcd74
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‐Casc No。 :25/22/81-       IParty Namc:DlGI DRIVES   Mcct No/Datc:5/81-       Approvcd
tALC2/2016            P.LTD                AIフ C2/2017

3005.2017

HQ Filc             RLA Filc             I′ ic No/1)atc:0510401156

75 :01/81/050/00530/AM17/      :05/23/040/00468/ノ
ヽヽ 417/      05012017

Decision : NC decided to ratify thc norms for thc above AA as pcr l)citY commcnts vidc LjO

No.17(10)/2017¨ IPHW 19.05.2017(copy CndOscd).

I  RA may takc suitablc consequential action accordingly.

.Case No.:26/22/81-       Party Namc:DIGI DRIVES   Mcct No/1)atc:5/81‐ ALC2/2017 Approvcd

ALC2/2016            P.LTD                30.05.2017

HQ FHc                RIッ A Filc               l′ iC.No/Datc:051040H54

:01/81/050/00531/AM17/      :05/23/040/00466/ノ Mヽ17/      05.01.2017:01/81i050/00 5311 AMl7l :0512310401004661 t\Ml7l 0s.01 '201 7

76 
De"irion : NC decidcd to ratify the norms lor the abovc AA as pcr t)citY commcnts vidc tjo
No.17(11)/2017¨ IPHW 19.05.2017(copy Cnc10scd).

RA may take suitablc consequcntial action accordingly.

Casc No.:28/22/81-        Party Namc:I'C10EN       MCCt No/1)atc:5/81-        Approvcd
AI′C2/2016           CONNILCTORS lン IMH｀ 1うD   Al′ C2/2017

30052017

1ン iC No/1)atci1 010059679HQ Filc             RI´ A Filc

77 01/81/050/005,3/今
M17/   :10/24(040/09092/AM17/    05012017

Decision : NC observed that application for the abovc AA has bccn relcrrcd to l)eitY

comments. NC decided to await their commcnts and dclbr the casc.

'l'he case stands deferred to 1l .07 .2017 .

ヽ

〈
「
）

HQ Fllc              RLA Filc             i′ iC No/1)atc:0510401153
:01/81/050/00529/Aヽ 417/      :05/23/040/00469/ノ Mヽ17/      05.01.2017

30.0512017

:01/81/050/0052ソ /AM1//      :U)/∠ j/U4U/UU40ソ //ヽ lVl 1//      UD.Ul.∠ U1/

Dccision:NC decided to ratify thc norms forthc abovc AA as pcr DcitY commcnts宙 dc t」 0
No.17(12)/2017-IPIIW 19.05.2017(copy enc10sed).

RA may takc suitablc consequential action accordingly.

RI′ AF‖ c                    l′ ic No/1)atc:0510401153

78

comments. NC decided to await their commcnts and dclcr the casc.

磯 糊 罰 醜 蒲 ∬of Foretgn Trad6
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case No.:41/22/81-ALC2/2016 Party Namc:VEDANTA
I′IMITED

Mcct No/Datc:5/81-

ALC2/2017
30.05.2017

I′ic No/1)atc:0510401091    1)CtrI)atc:
11072017

Status:
Deferrcd

RIン A Filc

:05/24/040/00477/AM17/       05.012017

Dccision : NC observed that application for the abovc AA has bccn rclcrrcd to M/O Mincs lbr

…
μ

■                  P



・
I｀hc casc stands dcfcrrcd to 11.07.2017.

Casc No.:13/25/81¨ AIノC2/2016 Party Namc:FCI OEN      IMcct No/Date:5/8ト
CONNICCTORS LIMITED    ALC2/2017

30.05.2017

HQ IrilC

79 :01/81/050/00608//ヽ
M17/

HQ IrilC

:01/81/050/00023//ヽ 4ヽ18/

1)ccision : 1ヽ C dccidcd

/ヽdvancc/ヽ uthorization

datcd 28.07.2015 as
30.05.2017 as undcr:

1)ccision : NC obscrvcd that application for thc above AA has been referred

commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcfcrred to l l.07.2017.

Casc No.:23/2/81-Alッ C2/2017  Party Namc:MONTEX GLASS Mect No/Date:5/8ト

「
IBREIND PVT LTD      ALC2/2017

3005.2017

RIン A Ililc

i10/24/040/00095/AM17/

RlンA「 ilc
:03/95/040/00796//ヽ M17/

Lic.No/Datc:1010059691

13.01.2017

Lic.No/Datc:0310810507
1301.2017

Status:

Deferrcd

Dcfc・r Datc:

11 072017

to DeitY for

Approved

1o ratify thc norms for the above AA on repeat basis as as per thcir
No. 03 10791 833 datcd 09. 12.2014 ratified in NC meeting No. 8/8 I

pcr DIPP commcnts vide UO No. 1214212017-'fSWl80 dated

l. Quantity of cxport prodr.rct may also be specified as 365855 Sq. Mtrs. in addition to its
rvcight.

2. Quantity of irnport itcm at Sl. No. I may be allowed as 40275 Kgs. inclusive of a wastage

o15.30 %.
3. Quantity of import itcm at Sl. No. 2 may be allowcd as 18675 Kgs. (300000 Sq. Mtrs.)

inclusivc of a wastage of 4.51 %o.

4. Quantity o[ import itcm at Sl. No. 3 may be allowed within 2oh of IrOB value of exports.
5. Quantilyof imporlitcmatSl.No.4may bcallowedas l4l00Kgs.onncttonetbasisas

claimcd by the firm

I{A may take suitablc conscquential action accordingly.

HQ Filc

81 :01/81/050/00019/ノ
M`18/

RIン A Irilc

:05/24/040/00156//ヽ M17/
Lic.No/1)atc:0510401318

17.012017

Status:

Dcfcrrcd

Dctr Datc:

11.07.2017

to DIPP for

Casc No.:19/2/81-AIノ C2/2017  Party Namc:MAHARASHTRA  Mcct No/Datc:5/8ト
SIEAMIッ I〕 SS LンTD           Alク C2/2017

30052017

Decision : NC obscrvcd that application for the above AA has been referred
commcnts. NC dccidcd to await thcir commcnts and dcfer the casc.

'l'hc case stands dcferred to 11.07.2017.
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HQ Filc

83 :01/81/050/00033/AM18/

HQ Filc

:01/81/050/00612//ヽ M17/

RLA Iri!c

:03/95/040/00691//ヽ 4ヽ17/

RIン A Filc

:05/23/040/00492/AM17/

Status:
Defcrrcd

lッ ic.No/1)atc:0510401338   1)cicr l)atc:

1801.2017              1107.2017

Slatus:
I)cfcrrcd

Iン ic.No/Datc:0310810594   1)cibr I)atc:

18.01.2017 11.072017

Status:
I)eferred

1ッ ic.No/1)atc:0510401352    Dcibr I)atc:

19.01.2017                11.072017

Casc No.:14/25/81-ALC2/2016 Party Namc:G´ I｀ lCCH SPI´ ICING Mcct No/1)atc15/8ト

PRIVA 「́ ElンIMITED       Al´ C2/2017
30.052017

HQ Filc

:01/81/050/00609//ヽ M17/

Decision: NC observed that DIPP deficiency letter scnt to firm on 20.03-2017 sccking
certain information followed with reminder dated 19.05.2017. NC dccidcd await thcir rcply
and defer the case.

'l'he case stands deferred to 11.07 .2017 .

RLA「 ilc
105/23/040/00505/AM17/

Casc No.:33/2/81‐ALC2/2017  Party Namc:VISHAIン S′「 I]I〕 1′S  Mcct No/Datc15/81-
AlンC2/2017
30.05.2017

Decision :NC observed that DIPP deficiency lettcr sent to firm on 19.05.2017 sccking ccrtain
information. NC decided send a rcminder to firm and dclcr thc casc.

l'he case stands dcferred to 11.07.2017.

Caso No.:17/25/81-ALC2/2016 Party Name:JINDAL SAW    Mcct No/1)atc:5/8ト
1ンIMITItD               Al,C2/2017

30.05.2017

84

Decision : NC decided to ask the firm to submit inlbrmation as pcr I)lPP commcnts vidc tJO

No. 1214212017-TSW/84 datcd 30.05.2017 as under :

l. Information in respcct of Sl. No. 4, 5 & 1l of Standard Deficiency lrormat, Lrxport

product wise.
2. l'hickness of 3LPE coating and Concrete Wcight Coating (CWC) in export itcm at

Sl. No. l.
3. Detailed calculations/basis for the quantities ol'coating and Iining matcrials(lmporl

items at Sl. No. 3 to 8, supporlcd by coating/lining thickncsscs and coating/tining
areas in export items and wastagcs claimed at each stagc of manufacturc.

4. Basis for the quantity of import item at Sl. No.9.
5. Difference in export item at Sl. No. I and import item at Sl. No. l0 with dctails o[

manufacturing activitics on import item.

'l'he case stands dclerred to 11.07 .2017.

Casc No.:21/25/81-AIノ C2/2016 1)any Namc:NAT10NAIッ S´ I｀ 1,Iう I´

AND AGROINDUS′ I｀ RIItS

I′

´

I｀ I),

HQ「iic                RIン AIオ Hc

. ) -:..,de
,,.. .., I :,.r.r,,(..r(:d

..;:';l ; ;i-,^,

Mcct No/Datci5/8ト

ALC2/2017
30.052017

Iッ ic.No/1)atc:5610005061   1)clbr I)atc:

Status:
Dcferrcd

i-l:"--

Deputy Dlrectg. Gene.al o, Foroign Trade
ffi{91 zarqrY {€rf={+eTri1-q

Dlrectorate G€neEl ot Forelgn TEde
qrilr€q lT.i ggrq EIEIT€rII

Mlnlstry of Commerc€ & lndustry
Buir.r arq=r. <5 Rrcd-rroorr

Udyog Bhaw€in, New Oolhl-11OO11
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:01/81/050/00616//ヽ 4ヽ17/ :56/24/040/00042/AMi7/ 19012017 11.07.2017

Decision: NC obscrvcd that MOS dcficiency lettcr sent to firm on 07.03.2017 seeking
ccrtain information. NC dccided to send a reminder to firm and defer the case.

'l'hc casc stands delcrrcd to 11.07.2017.

Casc No.:26/2/81‐ Al」 C2/2017  Party NamciSHIVAl´ IK      Mcct No/Datc:5/81‐
131MItTAL CONTROlンS LTD   AlンC2/2017

30.05.2017

Approvcd

86 Dccision:NC dccidcd to ratitt thC nOrtts for thc above AA on repcat basis with AA

No.0510398765 datcd 09.06.2016 as pcr l)IPP conllncnts vide t」 O No. 12/42/2017-TSW/86
datcd  30.05.2017.

RA rnay takc suitablc conscqucntial action accordingly.

HQ「 ilC
:01/81/050/00026/ノ M`18/

Casc No。 :27/2/81-AI′ C2/2017

HQ「 ilC
:01/81/050/00027/Aヽ 418/

RI′A「 ilc

i05/24/040/00518/AM17/

Party Na11lc:SHIVALIK

131 M I〕 TAI´ CONTROlフ SIンTD

RIン A「 ilc
:05/24/040/00517/ノ M`17/

RI′ A Irilc

:56/24/040/00041/AM17/

Lic.No/Datc:0510401343

1901 2017

4ヽcct No/Datc:5/81‐

AIンC2/2017

3005.2017

Lic.No/Date:0510401367

20.01.2017

to subrnit information in

Export product 、vise as

Status:
Deferrcd

Defer f)ate:
I I .01.20t7

respect ol'Sl.
advised thc

Dccision : NC dccided to ask the firm to ask thc firm
No. 3, 4, 5 & 11 of Standard Dcficiency Format,
rcprcscntativc DIPP prcscnt in thc mecting.

'l'hc case stands dcl'crrcd to 11.07.2017.

Case No.:24l2/81-Ll,C2/2017 PartyNamc:PREMItiR
INDUS′ I｀ RIAlッ CORPORAT10N AIフC2/2017
1ン IMI′ I｀ED

RI′ A Irilc

:03/95/040/00685//ヽ M17/
HQ IrilC

88 :01/81/050/00024/ノ
ヽヽ418/

HQl'ilC

:01/81/050/00619/ノ Nヽ417/

Decision : NC obscrvcd that application lor the above AA has been rcferred
commcnls. NC dccidcd to await thcir comments and defcr thc casc.

'l'lre casc stands dcl'crrcd to 11.07.2017.

Mcct No/Datc:5/81-

3005.2017

Lic No/1)atc:0310810765

25.01.2017

Mcct No/1)atc:5/81-

AlンC2/2017

30052017

Status:

Dcfcrrcd

Dcfcr Datc:

11.07.2017

MSME ibr

Sta tus:
I)eferred

Casc No.:24/25/81-AI′ (〕2/2016  Party Namc:RSALン STEElン

PRIVATIう 1ッ IM ITI]D

1´ic No/Datc:5610005069  Dcfcr Datc:
2701.2017               11.07.2017

I)ccision: NC obscrved that MOS deficicncy lettcr sent to firm on 19.05.2017 seeking
ccftain inlbrmation. NC decidcd to await their rcply and dcfer thc case.
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'l'he casc stands deferred to 1l .07 .2017 .

Case No.:28/2/81‐ALC2/2017  Party Name:SVAM         Mcct No/Datc:5/8卜      status:
PACKAGING INDUS′FRIES   AIン C2/2017         DcFcri・ cd
PRIVATE LIMITED        30.05.2017

HQ Filc                 RIン A File                lン iC●No/1)atc:0510401434  Dcfcr DatcHQ Filc                 RIン A File                lン iC●No/1)atc:0510401434  Dcfcr Datc:

90 :01/81/050/00028/AM18/       :05/24/040/00537/Aヽ 417/       31.01.2017               11.o7.2017

Dccision :NC obscrved that application for the abOvc AA has bccn rcfcrrcd to MSヽ
41〕 1ヒ

Decision : NC observed that application for thc abovc AA has bcen rcl'crred to MSMII lbr
comments. NC decided to await their comments and dcfer thc casc.

'l'he casc stands deferred to 11.07.2017.

iCase No.:29/2/81‐ ALC2/2017  Party Name:TUBEX INDIA   Mcct No/1)atc:5/8卜      status:
Al′C2/2017           Dcferrcd
30.05.2017

HQ File                RLA「 ‖c               Lic.No/1)atc:0510401449  Dcfcr Datc:
:01/81/050/00029/AM18/       :05/24/040/00553/AM17/       31.01.2017               11.o7.2017

1)ccision:NC decided to ask the flrm to subrnitinfOrmatiOn as per I)IPP colnlncnts vide t」
()

91 No.12/42/2017-TSW/91  dated  30.05.2017 as under:

l. Information in respect of Sl. No. 3,5 & I I of Standard Deficiency Format, export
product wise.

2. Basis/Justification for the quantities of import items

T'he case stands deferred to 11.07.2017.

Casc No.:32/2/81 Party Namc:VINAYAK
INTERNAT10NAl´
HOUSEヽVARES PRIVATE
l´ I M ITIう D

Mcct No/Datc:5/8ト

AIンC2/2017
‐30.05.2017

1ンic.No/Datc:0510401437

31.012017

Status:
Defcrrcd

Dcrc・ rl)atc:

11.07201792

―A LC2/2017

HQ File                RLA File
:01/81/050/00032/AM18/       :05/24/040/00536/AM17/

Decision : NC observed that one copy of the application
and same is being referred to DIPP for comments.

lor the above AA has bccn rcccivcd

'l'he case stands defcrred to 11 .07 .2017 .

Case No.:9/25/81‐ALC2/2016  Party Namc:ASSOCIATED    Mcct No/Datc:5/8卜      status:
PIGMENTS LIMITED       AlンC2/2017          1Dcfcrrcd

30052017

93‐ HQ Filc               lRLA Filc               lン ic NO/Datc:0210207301  Dcfc・ r Datc:
101/81/050/00604/AM17/       :02/24/040/00223/AM17/       02.02.2017               1l o7 2017

1Dccision :U NC obscrvcd that application for the abovc AA has bccn rcfcrrcd to MSMIじ
for

comments.NC decidcd tO awaitthcir commcnts and dcfcrthe casc.      ´
´ ^′

、_疵 二     2  ~   群 H
vl.lir l麟7常 se q-srFi-ilre; ltRvr qrqrq

Deputy Dlrector General ot Forelgn Trede
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・
I｀hc casc stands dcfcrrcd to ll.07.2017.

Casc No.:12/25/81-AI」 C2/2016 Party Namc:COSMOS
ENGI′ I｀lECH PVT L′ I｀D

HQ IrilC

101/81/050/00607/ノ M`17/

HQ rilc

95 :01/81/050/00030//ヽ
M18/

HQ「 ilC

96 :01/81/050/00600//ヽ
4ヽ17/

HQ rilc

:01/81/050/00002/AM18/

RlンA「 ilc

:34/24/040/00317//ヽ M17/

RI´A「 ilc

:03/95/040/00761//ヽ M17/

RIンA「 ilc
:05/23/040/00512/AM17/

RIン A Irilc

:03/94/040/00973/AM17/

Mect No/Datc:5/81‐

ALンC2/2017

30.05.2017

Mect No/Date:5/8ト

AIンC2/2017

30.05.2017

Status:
I)eferrcd

Status:

Dcfcrrcd

Dcfcr Datc:

11.07.2017

to DeitY for

Status:
Deferrcd

Lic.No/Datc:3410042906  Dctr Date:

02.022017 11.07.2017

94 l)ccision : NC obscrved that t)ll'}P deficiency letter sent to firm on 20.03.2017 seeking
ccrtain information followed with rcminder dated 19.05.2017. NC decided await their reply
and dcfcr thc case.

'l'lrc casc stands dclcrrcd to 11.07.2017.

Case No.:30/2/81-Ll,C2l20l7 Parly t.r-arnc:UM CAlll,ES t,'|D., Mcet No/Date:5/81-
AlッC2/2017
30052017

Lic.No/1)ate:0310810907

02.02.2017

Dccision : NC obscrvcd that application for thc above AA has been referred
cornmcnts. NC dccided to await thcir comments and defer thc case.

'l'hc casc srands dclcrrcd to 1 1.07.2017.

Casc No.:5/25/81¨Al,C2/2016  Palty Namc:ANJANI
´
I｀ltCHNOPIン AS´ I｀ Ll｀D.

I)ecision: NC obscrvcd that application for the above AA has been referred to DIPP
(Chcmical Division) lor commcnls. NC decided to await their comments and defcr the case.

'l'hc casc stands dclcrred to 11.07.2017.

Casc No.:2/2/81-ALC2/2017   Party Namc:APAR
INDUS′ FRIES Iフ IMITED

Lic No/1)atc:0510401503  Dcfcr Datc:

03.02.2017 11.07.2017

Mcct No/Datc:5/81‐     Approvcd
ALC2/2017         .
30.05.2017

Lic.No/Datc:03108H005

07.02.2017              .

qz Decision : NC decided to ratify thc norms for the above AA as per DIPP comments vide I.JO
\o. 1214212017-'l'SWl97 datcd 30.05.2017 as under :

' i ,!l,J} f.\t(i.r

..ti,.rr,rl.u

rli I r...\l

ified as under:

rr, frr--w Corrrr
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４ 1460 8  14015

2. Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(ti.C. Grade)

may be allowed as applicd for i.e. 87876.54 Kgs. as 1.01 Kgs./Kg contcnt in thc

export products at Sl. No. 1 ,2 & 6 to I 8.

3. Quantity of import item at Sl. No 2 viz. Prirnary LJnalloycd Aluminium may be

allowed as applied for i.e. 22603.8 Kgs. as l.0l Kgs./Kg contcnt in the cxporl

products at Sl. No. 3,4 & 5.

4. Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. lto I 8 as claimed by thc firm

5. Quantities of import item at Sl. No. 4 vit. PVC I{csin may be allowcd as l.0l
Kgs./Kg content in thc export products at Sl. No. I to I 4 & 18, as claimcd by thc

firm.
6. Quantities of import item at Sl. No. 5 viz. Coppcr'l'apc may bc allowcd as l.0l

Kgs./Kg content in the export products at Sl. No. 1,2, 6,7 &" 8.

RA may take suitable consequential action accordingly.

case No.:r5/2st8r-ALc2t20t6 Party Name:JINDAL SAW L,',l'D 
X;3)r"J?;,",t,t, 

Approved

ttQ File Rl,A l;ile 
30'05'2017

:0r/8r/050/00 6totAM17t :05t23t040t00st6tAMt7t i;:.):ii,1'''5r040rs73

Decision : NC decided to ratify the norms for the abovc AA as pcr t)lPP comments vidc LjO

No. 1214212017-1'SW/98 dated 30.05.2017 as undcr :

l. Sizes of export items , 3LPP/HSS Coatings and CWC Coating thickncsscs, thcir

quantities may be specified as per enclosed Anncxurc.
2. Total net weight of export itcms may be specified as 40990 M'l'.

98 3. Quantities of import items at Sl. No.1 & 9 may bc allowcd as applicd lor bcing lcss

than 0.l4Yo of IrOB value of cxport itcms.

4. Import items at Sl. No. 2 to 5,7 &.8 may bc allowcd of "rclcvant grade" as containcd in

the export items.
5. Quantity of import itcm at Sl. No. 2 viz. Ilpoxy Powdcr ol relevant gradc may be

allowed as 13.969 M'l' taking clue from SIONs C-1290, C-1291 &. C-1292-

6. Quantity of import itcm at Sl. No. 3 viz.. Adhcsivc ol'rclcvant grade may bc allowcd as

30.634 MT taking clue from SIONs C-1290, C-1291 &. C-1292.

7. Quantity of import item at Sl. No. 4 viz. Polypropylene(PP) ol'rclevant gradc may bc

allowed as applicd for i.e. 366.102 M'l'taking cluc SIONs C-1290, C-1291 & C-

1292.

ノ`:F'|・:1■|.::野

`′
■気ttじ もc`h:
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Quantity of irnport itcm at Sl. No. 5 viz. Sintered Powder or relevant grade may be
allowcd as 12.251 M'f.
Word "Rclcvant" may be prcfixcd with the description of import item at Sl. No. 6 and
its quantity may bc allowcd as 1.03 Kgs./Kg. content in export items as claimed by thc
Ilnn.

l0.Quantity of import itcm at Sl. No. 7 viz. Cement may be allowed as 4028 M'l'as
1.05 Kgs./kg. content in cxport itcms.

I I . Quantity of import ilem at Sl. No. 8 viz. Epoxy Paint of relevant Grade may be allowed
as 5 140 Litrcs .

12. Irnport items at Sl. No. l0 to l8 may bc allowed on net to net basis with accountability
clausc.

RA may takc suitablc conscqucnliaI action accordingly.

99

Caso No。 :1`/2/81-A IJC2/2017

HQ IrilC

:01/81/050/00016/AM18/

1)ccision:NC obscrvcd that

I)IPP for conlincnts.

′
I｀hc casc stands dcibrrcd to l

Parly Nanre:JLC III,UCTROMIII' Mect No/Date:5/8 l-
PVT.1´TD,

RI′ A「 ilc
:13/24/040/00054/AM17/

AIッC2/2017

30.05.2017

1´ic No/Date:1310048551

08.02.2017

Status:
Deferred

Defer l)ate:
t | .07.2011

being sent to

Status:

Defcrred

Dcfcr Datc:

11.07.2017

MSME for

Status:
Deferred

singic copy ofthc application rcccived and same is

l.07.2017.

Rl´ A Irilc

:04/24/040/00194/AM17/

VAI〕 VKN INDIA P.
I′TD.(1'ORM ERIンY

RIン A Irilc

:05/24/040/00556/AM17/

Mcct No/Datc:5/81-

AlッC2/2017
30.05.2017

1´ ic No/Date:0410162805

10.02.2017

HQ「 ilC

100 :01/81/050/00012/AM18/

HQ「 ilC

101 :01/81/050/00034//ヽ
M18/

Casc No.:12/2/81-AI′ C2/2017  Party Namc:JAIN MIETAL
ROl′ Iン ING MILI´ S,

Decision : NC obscrvcd that application for the above AA has been relerred to
comments. NC decidcd to await thcir comments and defer the case.

'l'hc case stands dcl-crrcd to 11.07.2017.

Casc No.:34/2/81-Al,C2/2017  Palty Namc:VOES´
「 AL′ PINIう Mcct No/Datc:5/81-

Alン(12/2017

30.05.2017

1ッic.No/Datc:0510401633 1Defer Datc:

14022017 11.07.2017

Dccision :NC dccided to ask thc firm to submit information as per DHI deficicncy lettcr
datcd 15.05.2017 (copy cnclosed).

'l'lrc casc stands dclbrred to I I .07 .2017 .

102 Casc No.:30/25/81‐ AI,C2/2016 Party Namc:ARJAN IMPI〕 X   Mcct No/Date:5/81‐

…

。

τ            i『

lil:::]:i:::lill:|::::!:i]I]::I:11

Approved
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HQ Filc

:01/81/050/00625/AM17/

Dccision:NC decidcd to l

No.12/42/2017-TSW/102

Case No。 :1/2/81-ALC2/2017

HQ File

:01/81/050/00001/AM18/

Dccision:NC decided to

No.12/42/2017-TSW/103

Party Namc:APAR
INDUS′「 RIES I´IMITED

RLA Filc

:34/24/040/00323/ノ ヽヽ 417/

ALC2/2017
3005.2017

1ン ic No/Datc:0510401660

15.02.2017

Mcct No/1)atc:5/81-       Approvcd

AlンC2/2017

30.052017

1ッic.No/Datc:3410042939

16.02.2017

PVT.1ン TD.

RLA Fllc

:05/23/040/00536//ヽ M17/

ratify the norms for the abovc AA as pcr DIPP commcnts vidc tiO
dated 30.05.2017 as undcr:

l. Words "containing 123000 Kgs. of relevant Magnctic/Non-Magnetic Stainless Stccl

Circles (201 Grade)" may bc suffixed with the dcscription of cxport product.

2. Words "of relevant grade & thickness" may be suffixed with thc dcscription ol- import
item and its quantity may be allowcd as applicd lor i.c. 135300 Kgs. as l.l0 Kgs./Kg.
content in thc export products.

RA may take suitable conscquential action accordingly.

ratify the norms for the abovc AA as pcr I)lPP commcnts vidc UO
dated 30.05.2017 as undcr:

103

1. Quantityof importitcm atSl.No.l maybeallowedasappliedfori.c.2064.69l M'f
as 1.04 Kgs./Kg. content in the export product taking clue l'rom SION C-7.

2. Quantity of import item at Sl. No.2 may be allowcd as applied for i.c. 423.392 M'l'as
I .01 Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

Case No.:20/2/81-ALC2/2017  Party Namc:MANASH
PAUlν

KUMAR McctNo/1)atc:5/81-

HQ File

104 :01/81/050/00020/AM18/

Casc No.:25/25/81-Alコ C2/2016

105

HQ File

:01/81/050/00620/ノ Mヽ17/

RIッA「 ilc

:02/24/040/00235//ヽ N/117/

Party Namc:ESSAR「ERRO
AlンLOYS COMPANY

RLA Fnc
:05/23/040/00517/AM17/

Iッ ic.No/1)atc:0510401774   1)cfbr I)atc:

23.02.2017              11072017

Decision : NC obscrvcd that application for the abovc AA has bccn refcrrcd to

comments. NC decided to await their comments and dclcr thc case.

'l'he case stands deferred to 11.07 .2017 .

Al′C2/2017

3005.2017

1ン ic.No/1)atc:0210207375

20.022017

Mcct No/1)atc:5/81-

AIンC2/2017
30.052017

Status:

Dcfcrrcd

I)cfOr I)atc:

11072017

MSMI〕 for

Sta(us:
l)eferretl
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Decision : NC dccidcd to ask the firm to submit information as per DIPP comments vide UO
\o. 121421201 7-'l'SW/105 datcd 30.05.20 I 7 as under :

l. Sizc of conductors in cables alongwith quantities of cables in Kms, conductor size
wisc.

2. I)ctailcd calculations for thc rcquiremcnt of each raw matcrial, cxport product wisc
supporlcd by thc Cross sectional diagram of the cable/[]uycrs data sheet.

3. N..ct wcight pcr KM of cach Cable.
4. Matcrial balancing viz. nct content of cach imported and indigenous input, exporl

product wisc, per KM of cxport product.
5. 'l'otal requircmcnt of cach raw material, export product wise, in a tabular form

'l'hc casc stands defcrrcd to I 1.07.2017.

HQ「 ilC

106 :01/81/050/00008//ヽ
M18/

HQ「 ilC

107 :01/81/050/00009/AM18/

RIッ A Fllc

:10/24/040/00113/AM17/

RLンA Filc

:10/24/040/00112/AM17/

Party NamciTHERMO
CABIッ ItS Iン Iヽ41TED

RIッA「 ilc
:09/24/040/00522/AM17/

Iンic.No/Date:1010059731

23.02.2017

Lic.No/Datc:1010059732

23.02.2017

Status:

DeFcrrcd

Dcfcr Datc:

11.07.2017

to DeLY for

Status:

Dcferrcd

Defer Datc:

11.07.2017

to DeitY for

Casc No.:8/2/81-AI“ C2/2017   Party NamciFC1 0EN        Mcct No/Datc:5/81‐
CONNIICTORS Iン IMITED    AI´ C2/2017

.30052017

I)ccision :NC obscrvcd that application for the above AA has bccn rcferred

colη mcnts.NC dccidcd to awaitthcir comments and deferthc casc.

′
I｀hc casc stands dcた rrcd to ll.07.2017.

Casc No.:9/2/81-AI′ C2/2017   Party Namc:FC1 0EN        Mcct No/Datc:5/81-
CONNIう CTORS LIMITED    ALC2/2017

30.05.2017

Dccision : NC obscrvcd that application for the above AA has been referred
commcnts. NC dccidcd to awail thcir commcnts and defer thc case.

'l'lre casc stands dcfcrrcd lo 11.07.2017.

(〕asc No.:6/5/81‐ AIソ (〕2/2017 Mect No/1)ate:5/81-       Approved

Al´C2/2017

30.05.2017

Lic.No/Datc:0910064714

23.02.2017

ratitt thC nOrms forthe above AA as pcr DIPP commcnts vidc UO

datcd  30.05.2017 as under:

roduct bc ificd as under

q-a-<fi-<r f€E /BALJl.r SINGHgq q!|Tfupr R{r qrqr{
Deputy Dlcctor Gen€cl of FoGlgn TEde
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Wcight

(Kgs./Km)

HQ IrilC

:01/81/050/00004/AM18/

HO HQ File
101/81/050/00126/AM18/

RIン A Filc

:05/23/040/00496//ヽ M17/

RIン A Irilc

:09/24/040/00496/ノ Mヽ17/

Wcight

(Kgs/Km。 )

Status:
l)cl'c rrcd

1ンic.No/Datc:0510401808  Dcfcr Datc:

01.032017              1107.2017

…
ヽ3｀■
' ~

:轟
鰹 :嚇 脚

“D畷 壁 ]e鰤
°
物

Mぶ iミt～三 津「′

Wcight

(Kgs/Km.)

5.

RA may take suitable consequential action accordingly.

Casc No.:4/2/81¨ ALC2/2017   Party Name:ATC PRECIS10N  Mcct No/Datc:5/8ト.COMPONENTS P LTD      AIン C2/2017
.                           30.05.2017

1963

2715

3537
2715 242

Words " Copper Conductor, voltage rating 600 V" may bc suffixcd with the description of
export products at Sl. No. I to 3, 9, l4 & 16.

Words " Copper Conductor, voltage rating 300 V" may bc sul'fixcd with thc description ol'

export products at Sl. No. 4 to 8, l0 to l3 & 15.

Quantities of import items at Sl. No 1,3,5,7,21,35,48, 54,68,79,93,107' 121,121,

138 & 144 viz. Continuous Cast Copper Rod 8mm (lrlectrolytic (iradc) may bc allowcd

inclusivc of 0.25 %o wastage as claimed by the firm, lor cxpo( itcms at Sl. No. I to l6
respectively.
Quantities of import items (PVC Compound) may be allowed on net to nct basis as claimed by

the firm. Accordingly quantity of import item at Sl. No. 10 may bc rcstrictcd to 4314.7 Kgs..

Quantities of import itcms (Polyamide Nylon) may bc allowed inclusivc ol 0.1 %

wastage as claimed by the firm.

Quantities of import items (GI Wire) may be allowcd inclusive ol 0.3 7o wastagc as

claimed by the firm.

Quantities of import itcms (Polyster'fapc) may bc allowcd inclusive o10.1 o/o wastage

as claimed by thc firm.

euantities oi import items (Auminium Mylar Tape) may bc allowcd inclusive ol- 0.1 %

wastage as claimed by the firm.

119

つ
ん

4.

6.

7.

０
０

9.

109

Decision : NC observed that application for thc abovc AA has bccn rcl'crrcd to t)lPP

(Chemical Division) for comments. NC decided to await thcir commcnts and dcfer the casc.

'l'he case stands deferred to 1 1.07.2017.

Case No。:20/5/81-ALC2/2017  Party Namc:THERMO CABLッ ES McctNo/Datc:5/8ト

LIMITED               ALC2/2017
30.05.2017

Approvcd

Iン ic.No/1)atc:0910064737

01 032017

Decision:NC decided to ratify the norms forthc abovc AA as pcr DIPP commcnts宙 dc UO

No.12/42/2017-TSW/110  datcd  30.05.2017 as undcr:
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Nct L\-port
Wcight
Kgs.)

150

347
413

180

L Nct wcight o{'cxport products may be specified as under:

1. Nct Export

Vヽcight

(Kos.)

Ｓ‐
．
Ｎ。

Net Export
Weight (Kgs.)

195 3 138

310 4 587

545 5 887

0 403 6 250
| 486 7 382
つ
４ 671

2. Words "Coppcr conductor, PVC insulated, un-armoured, voltage rating 225Y" may
be sulfixed with the dcscription of export products at Sl. No. I to 13.

3. Words "Coppcr conductor, PVC insulated, armoured, voltage rating I l00V" may be
suffixed with the dcscription of cxport products at Sl. No. 14 & 15.

4. Words "Coppcr conductor, PVC insulated, un-armoured, voltage rating ll00V" may
bc sul'fixcd with the description of export products at Sl. No. 16 & 17.

5. Quantitics of irnport items at Sl. No. 1,3,5,7,9,11, 13, 15,17,19,21,23,25,27,30,
33 & 35 viz. Continuous Cast Copper Rod 8mm (lilectrolytic Grade) may be
allowcd inclusivc of 0.25 %o wastage as claimed by the firm, for export items at Sl.
No. I to l7 rcspectively.

6. Quantitics of import itcms at Sl. No 2,4,6,8, 10, 12,14,16, 18,20,22,24,26,28,
31.,34 &. 36 viz. PVC Compound may be allowed on net to net basis as claimed by
thc firm, l'or cxport itcms at Sl. No. 1 to27 respectively.

7 . Quarrtitics of import itcms at Sl. No. 29 & 32 viz. GI Wire may be inclusive of 0.3 o/o

wastagc as claimcd by thc llrm, for export itcms at Sl. No. 14 &.15 respectively.

ItA may takc suitablc conscquential action accordingly.

一Ｓ‐．ヽ

Casc No.:21/2/81‐AI,C2/2017  Palty Namc:MANASH KUMAR McctNo/Date:5/81‐
PAUI´                  AIン C2/2017

30.05.2017

Status:
Deferred

Status:
Defcrred

HQI'ilC

111 :01/81/050/00021//ヽ
M18/

Casc No.:18/2/81-AI′ C2/2017

l12

HQ IrilC

:01/81/050/00018//ヽ 4ヽ18/

Party Namc:Iン EADSTONE
ItN Iう RGY l´TD.

RIッ A Irilc

:02/24/040/00247/AM17/

Mcct No/Datc:5/8ト

Al´C2/2017

3005.2017

RI´A Irilc                 Lic.No/Datc:0210207425  Defcr Datc:
:02/24/040/00222/ノ Mヽ17/       02.032017               11.072017

I)ccision : NC obscrved that application for the above AA has been referred to MSME for
commcnts. NC decided to await thcir comments and defer the casc.

'l'hc casc stands dcl-crrcd to | 1 .07 .2017 .

Lic.No/1)ate:0210207442   1)cfcr Datc:

0603.2017               1l o7 2017
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Decision : NC observed that application for thc abovc AA has bccn rcl-crrcd to MSMIl lbr

comments. NC decided to await their comments and delcr thc casc'

The case stands deferred to 11.07 .2017 .

HQ Flle

l13 :01/81/050/00014/AM18/

HQ Filc

l14‐
:01/81/050/00010/AM18/

HQ Filc

l15 :01/81/050/00007/AM18/

HQ Filc

H6・ 01/81/05040099,/今 Y18`

RLA Filc

:05/23/040/00563//ヽ M17/

RIン A Filc

:10/24/040/00117/AM17/

RLA Filc
:11/24/040/00007/AM17/

1ン iC●No/1)atc:0510401893

08.03.2017

I´ic No/Datc:1010059734

09.03.2017

Mcct No/Dttc:5/81‐

AlンC2/2017

30.05.2017

1ン iC●No/Datc:0410162883

13.032017

scnt to flrm on

dcfcr thc casc.

(〕loscd

Status:

Dcfcrl・cd

I)cfcr I)atc:

11072017

to DcitY「or

Status:

Dcfcrrcd

I)cfcr I)atc:

11072017

19.05.2017 scckil18

‐Status:

IDcfcrrcd

I)cfcr I)atc:

11.07.2017

to I)HI Ibr

Casc No.:14/2/81¨ALC2/2017  Party Name:JINDAIン QUAl′ H｀Y McctNo/Datc:5/81-

TUBUl′AR LIMITED       Al′ C2/2017
3005.2017

Dccision : NC noted that flrln has surrendcrcd thc abovc AA as pcr thcir icttcr
NO.JSL/KCG/RAT1/2017 dated 22.05.2017.Accordingly,NC dccidcd to closc thc casc.

RA rnay take suitable conscqucntial action accordingly.

Case No.:10/2/81-AIッ C2/2017  Party Name:FCI OEN        Mcct No/1)atc:5/8ト
CONN ECTORSiン IMITED    Alン C2/2017

30.052017

Decision : NC observed that application for the abovc AA has bcen rclcrrcd

comments. NC decided to await their comments and delcr the casc.

'l'he case stands deferred to 11.07 .2017 .

Casc No.:7/2/81-AIJC2/2017   Party Name:DIAMON D
l〕NGINEERING(CHENNAI)
PVT LTD

RIン A Fllc

:04/24/040/00214/AM17/

Decision : NC observed that DIPP deficicncy lcttcr

certain information. NC decided to send a remindcr and

'l'hc case stands deferred to 11.07.2017

Case No.:5/2/81‐ ALC2/2017   Party Name:BHARAT IIl〕 AVY Mcct No/1)atc:5/8ト
IElンECTRICALS Iン IMITED    Alン C2/2017

30.052017

1′ ic No/1)atc:1110028270

17.03.2017

Decision : NC observed that application for thc abovc AA has bccn relcrred

comments. NC decided to await thcir commcnts and deler the casc.

The case stands deferred to 11.07 .2017 .

=ra-dr<r &A.",r =,NGHsq qerBtvre; Rrr qrqrq
Deputy DlEclor G€noral of Forolgn Tmdo

E-<er zcrrqtq qETl+€qrrtrq
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Mlnlstry of Cammerce & lndustry
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Casc No.:6/2181-AL,C2/2017 Party Name:DIAMOND Mcct No/Date:5/8ト
ENGINItERING(CHENNAI) AI´ C2/2017
PVT LTD

RIンA「 ilc

:04/24/040/00206/ノ Mヽ17/

Status:
Deferred

30.05.2017

Lic.No/Date:0410162901  Dcfcr Datc:
17.03.2017              11.07.2017

Status:
Deferred

Lic.No/1)atc:0510402000  Defer Datc:

20.03.2017               11.07.2017

HQ IrilC

l17 :O1/81/050/00006//ヽ レ
118/

HQ「 ilC

l18 :01/81/050/00017/ノ
Mヽ18/

HQ IrilC

119 :01/81/050/00013/ノ
M`18/

Casc No.:1/5/81-AI′ C2/2017

121

HQ「 ilC
:01/81/050/00107/AM18/

Dccision : NC observed that DIPP deficiency letter sent to firm on 19.05.2017 seeking
ccrtain information. NC dccidcd scnd a reminder and defer the case.

'l'hc casc stands dclcrrcd to 11.07-2017

Casc No.:17/2/81-A12C2/2017  Pany Namc:KEIINDUSTRIES  Mect No/Date:5/8ト
1´ Iヽ41TI〕 D              ΛIンC2/2017

3005.2017

Dccision : NC obscrvcd that DIPP deficicncy letter sent to firm on 19.05.2017 seeking
ccrtain inl'ormation. NC dccided scnd a reminder and dcfer the case.

'l'hc casc stands dcfcrrcd to 11.07.2017

RIン A Ililc

:05/23/040/00595//ヽ M17/

RI´ A Irilc

:04/24/040/00224//ヽ M17/

Party Namc:SIECHEM
´
I｀ lCCHN01′OGIES PRIVAl｀ E
I′ IMITI〕 D

RIンA「 1lc
:04/24/040/00222//ヽ M17/

Mcct No/Date:5/8ト

ALC2/2017
30.052017

Lic.No/Datc:0410162907
23.03.2017

Mcct No/Datc:5/8ト

ALC2/2017
30.05.2017

Lic.No/Datc:0310812136

Status:

Dcfcrrcd

Dcfcr Datc:

11.072017

MSME for

Status:

Dcfcrrcd

Dcfcr Datc:

11.07.2017

to MSMI〕 for

Casc No.:13/2/81-AI′ C2/2017  Parly Namc:」 AIN METAL
ROl´ IッING MHン Iン S,

Dccision : NC observed that application for the above AA has been referred to
commcnts. NC decidcd to await thcir commcnts and defer thc case.

-l'hc 
casc stands dclerrcd to 11.07.2017.

Casc No.:26/5/81-Alッ C2/2017  Party Namc:PHOENIX
INDUS′「 RIItS PVT Iン TD

HQ「 ilC RI´A「 ilc

120 :01/81/050/00132//ヽ
M18/       :03/95/040/00859/AM17/       27.03.2017

Dccision :NC obscrvcd that appHcation for thc above AA has been rcferred

C01■ lnCntS.NC dccidcd lo await thcir conlincnts and defer thc casc.

′
I｀hc casc stands dcfcrrcd t0 11.07.2017.

Mect No/Date:5/81¨ ALC2/2017 1Approvcd ‐
30.05.2017

Lic.No/Datc:0410162938
29.03.2017
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Decision : NC decided to ratify thc norms for the abovc AA as pcr DIPP commcnts vidc l.JO

No. 1214212017-'l'SW/l2l dated 30.05.2017 as undcr :

l. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 6177.35 Kgs.

taking clue from lrngineering Tables 4 &. 5.

RA may take suitable consequential action accordingly.

HQ Filc

122 :01/81/050/00109/AM18/

RLA「 ilc
:04/24/040/00229/ノ Mヽ17/

RLA Filc

:03/95/040/00966/Aヽ 417/

Iンic.No/Datc10410162937

29.03.2017

Mcet No/Date:5/81-

AlンC2/20i7
30.052017

1ン ic.No/1)atc:0310812251

30.03.2017

Status:

Deferrcd

Dctr Datc:

11.07.2017

to MSMI〕 br

Status:

Dcfcrrcd

Dcfcr Datc:

11072017

MSMI〕 for

Status:

Dcfcrrcd

lDcfcr Datc:

111.07.2017

to MSMI〕 for

Casc No。 :3/5/81-ALC2/2017  Party Namc:JAIN METAl′    Mcct No/1)atci5/8ト
ROLLING MILIン S,       AIッ C2/2017

30.05.2017

Decision : NC observed that application for the abovc AA has bccn rcfcrred
comments. NC decided to await their comments and dcfer thc oase.

'l'he case stands deferred to 1l .07 .2017 .

Casc No.:22/5/81-ALC2/2017  Party Namc:SHRI〕 13-Jl

POWItRI´ INES

HQ File

123 :01/81/050/00128/AM18/

Decision : NC observed that application for the above AA has bcen rcfcrrcd to
comments. NC decided to await their comments and dcl'cr the casc.

'l'he case stands deferred ro 11.07.2017.

HQ Filc RLA「 ilc

Mcct No/Datci5/81-

ALC2/2017
30.05.2017

Lic No/Datc:0310812250

124 :01/81/050/00129/AM18/       :03/95/040/00967//ヽ
4ヽ17/       3003.2017

Dccision :NC obscrved that application for the abovc AA has bccn rcfcrrcd

commcnts.NC decided to awatttheir commcnts and dcfcr thc casc.

1｀ he case stands deferred to 11.07.2017.

Casc No.:23/5/81‐AIJC2/2017  Party Namc:SHRIC13-」 I

POWI]RI′ INES

Casc No.:4/5/81-ALC2/2017   Party Name:ULTRA FOHン

125 HQ Fllc                RLA Filc
:01/81/050/00110/AM18/       :05/24/040/00667/AMi7/

Decislon:NC decidcd to ratify thc norms for thc

Advancc Authorization No. 0510400783  datcd

Mcct No/1)atc:5/81‐ Approved
ALC2/2017
30.05.2017

.Lic.No/Date:0510402140

03.04.2017

above AA on rcpcat basis as per flrm's中
…閣
中いQ

―
l
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0218l datcd l8l04l20l7as pcr [)lPP comments vide UO
30.05.201 7 as undcr :

l. Quantitics of import items at Sl. No. 1,2 &.3
contcnt in cxport item as a claimed by the firm

I{A may takc suilablc conscqucntial action accordingly.

Casc No.:21/5/81-Al′ C2/2017  Party Namc:PHOENIX
PVT l´TD.

No. 12/42/2017-′ I｀SW/125  datcd

may bc allowed as l.05 Kgs./Kg.

FOILS  Mcct No/Datc:5/81‐

HQ「 ilC

126 :01/81/050/00127//ヽ
4ヽ18/

HQ IrilC

:01/81/050/00130/Aヽ 418/

I)ccision : NC obscrved that application for the above AA has been referred
commcnts. NC decided to await thcir commcnts and defer the case.

'l'hc casc stands dcfcrrcd to 11.07-2017.

Rlン A「 ilc

:03/95/040/01025/ノ Mヽ17/

RI´ AI:Hc
:03/95/040/01046//ヽ M17/

AlンC2/2017
30.05.2017

Lic.No/Date:0310812355

04.04.2017

Mect No/Datc:5/81‐

AlンC2/2017

3005.2017

Lic.No/Datc:0310812436

11.04.2017

Status:

Dcfcrred

Detr Date:

11.072017

to MOS for

Status:

Dcfcrrcd

Dcfcr Datc:

1107.2017

DIPP UO

Casc No.:24/5/81-AIJC2/2017  Palty Namc:POlン YCAB WIRES
PV・ Fl′ 1｀ 1)

I)ecision : NC dccided to ask the firm to submit inlormation as pcr
\o.12142120 I 7-'l'SW/l 27 dated 30.05.201 7 as under:

l. Sizc of conductors in cablcs alongwith quantities of cables in Meters, conductor size
127

wlsc.
2. Detailcd calculalions l'or the rcquirement of each raw material, export product wisc

supportcd by the Cross sectional diagram of the cable/Buyers data sheet.
3. Nct wcight pcr KM of cach Cablc
4. Matcrial balancing viz. net content of each imported and indigenous input, export

product wisc, pcr KM of cxpo( product.
5. 'l'otal rcquircmcnt of each raw malerial, export product wise, in a tabular form

'l'hc case stands dclcrred to 11.07.2017.

Casc No.:30/5/81‐ AlノC2/2017  Palty Namc:RAJGU RU
IうNTI〕 RPRISItS PVT.LTD.

HQ IrilC RI´ A Irilc

:01/81/050/00136/ノ ｀` 418/       :03/95/040/00006//ヽ M18/

Dccision:NC dccidcd to ratifD7thc norms forthc above

Xo.12/42/2017-′ FSW/128  datcd  30.05.2017 as undcr

Ⅳlcct No/Datc:5/81‐ Approved
AlンC2/2017
130.052017

Lic No/Datc:0310812461   .

12.04.2017

AA as per DIPP comments vide UO

qr/,3s ^/lq-a-frer RtE /BAL/'I? stNGH
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DePuty Dl;ctor Gene6l ot Forelgn Trada-d<qr qr.rrq q-grfi<rrEq .
olre&irite cenemt gf Forelgn TEdo- zrrPrq qq gurri EEi-rw
rrarriiitrv oi Commerce {l lndustry

,oHEnffi"ltffiiil1-9?6t,',



2.

Words "containing 71500 Kgs. of Cold Rolled Stainlcss Stecl" may bc suffixcd with

the description of export items.

Words "of relevant grade & thickness" may be suffixed with thc description of import

items at Sl. No. I &.2 and quantities of import items at Sl. No. I & 2 put togcther may

be allowed as 93000 Kgs. as 1.30 Kgs./Kg. conlcnt in thc expor-t products as pcr SION

c-832.

I{A may take suitable conscquential action accordingly.

HQ Filc Rlッ A Filc

「
OILS Mcct No/Datc:5/81-

AIンC2/2017

30.0_52017

1′ic.No/Datc:0310812490

:01/81/050/00139/AM18/      103/94/040/00031/AM18/       1304.2017

‐Dccision : NC decidcd to ask the arm to submit inhrmation as pcr
129N。
.12/42/2017- 「́ SW/129 datcd 30.05.2017 as undcr:

Casc No.:33/5/81-ALC2/2017  Party Namc:BHANDARI
&TUBESIン IM ITIう D,

Casc No.:2/5/81-AIン C2/2017   Party Namc:TIユ MPItl´

PRECIS10N MIt 「́ Al´

Mect No/Datc15/8ト

AIンC2/2017

Status:

Dcfcrrcd

Dcfcr Datc:

11.07.2017

1)IPP UO

Status:
f)cferred

Approved

S:NGH

1. Manufacturing proccss with reduction in diameter and wall thickness at each stagc of
pilgering/drawing and wastage claimed at each stagc with complcte justification.

'[he case stands dcferred to 11.07.2017 .

Casc No。 :34/5/81‐ALC2/2017  Party Namc:BHANDARIFOHン S McctNo/1)atc:5/8ト
&TUBES LIMITED,       Alン C2/2017

30.05.2017

1ッ ic.No/Datc:0310812489 Dcrc・ r Datc:‐HQ File              lRIン A Filc
101/81/050/00140/AM18/       103/94/040/00032/AM18/       13.04.2017              1107.2017

1Decision : NC dccidcd to ask thc ■rm to submh information as pcr I)IPP t」 O
130N。
.12/42/2017-r「 sw/130 dated 30.05.2017 as under:

1. Manufacturing process with rcduction in diamctcr and waH thickncss at each stagc of

pilgering/drawing and wastagc claimcd at each stagc with complctcjustiAcation.

′
「 he case stands deferred to ll.07.2017.

PRODUCTS INDIA PVl-. L]'D., 30.05.20I7

ngriteRLAFilel,ic.No/Date:0410|62998
:01/81/050/00108/AM l8/ :0412410401002201 1\M171 19 '04'2017

l3l Decision : NC decided to ratify the norms for the abovc AA as per DIPP comments vidc tJO

No. 1214212017-'fSW/l3l dated 30.05.2017 as under :

l. Words "Relevant " may be prefixed with thc dcscription ol' import item and its

quantity may be allowed as 1.02 Kgs./Kg. contcnt in export itcm, as claimcd by thc

.''..'..,'.,.''
, , ir rdc
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\e + t:iorri,

D轟串 11墨塾li“
百蕊 I    Id。
蔦凛覇譲魔齋語滉郵曇ヨふ erc6&:●●uStry

手 Cンァ=n_■
,oO■ ■

…
_…. 讐 .呻    「,129,1

36

uaio-g" 6hiwiin, Ne' 10011

…



applicant.

RA may takc suitablc conscqucntial action accordingly.

Casc No.:17/5/81-AI′ C2/2017  Party Name:SVAM        Mcct No/Datc:5/8ト
PACKAGING INDUSTRIES  ALC2/2017

HQI'ilC

132 :01/81/050/00123/AM18/

HQ IrilC

:01/81/050/00121/ノ M`18/

HQ「 1lC
:01/81/050/00131/ノ ｀` 418/

PRIVA′ I｀ EI´IMITED

RI′A「 ilc

:05/24/040/00028/AM18/

RIッ AI↑ ilc

RIン Al'ilc

:03/94/040/00007//ヽ M18/

30.052017

Lic.No/Datc:0510402276
20.04.2017

L′ic.No/1)atc:0510402351

Mect No/Date:5/8ト

AlンC2/2017

30.05.2017

1ンic.No/Date:0310812844

26.04.2017

Status:

Deferrcd

Dcfcr Datc:

11.07.2017

to MSME for

Approved

Status:

Dcferrcd

Dcfcr Datc:

11.072017

DIPP U0

I)ccision :NC obscrvcd that application for the abovc AA has been referrcd

commcnts.NC dccidcd to awaitthcir commcnts and defer the case.

´
I｀hc casc stands dcfcrrcd to ll.07.2017.

Casc No.:15/5/81-Alり C2/2017 Party Namc:KUMAR STEELS Mcct No/Datc:5/81-
INC                ‐ALC2/2017

130.05.2017

:05/23/040/00024//ヽ 4ヽ18/      26.042017

I)ecision : NC dccidcd to ratify thc norms for the above AA on repeat basis as per DIPP
comments vidc tJO No.1214212017-'fSWl133 dated 30.05.2017 as under:

I -)-l

l. Words "containing 94546 Kgs. of Stainless Stecl Gradc 201" may be suffixed with
thc description of cxport itcm.

2. Words "ol- relcvant thickncss and grade" may be suffixed with the description of
import itcm and its quantity may be allowed as applicd for i.e. 104000 Kgs. as l.l0
Kgs./Kg. contcnt in cxport itcms.

I{A rnay take suitablc consequcntia[ action accordingly.

Casc No.:25/5/81-AIン C2/2017 Party Namc:APAR
INDUSTRIES LIMITItD

Decision : NC dccidcd 10 ask the firm to submit inlormation as per
\o.l2l42120l 7-'l'SW/l 34 datcd 30.05.201 7 as undcr:

l. Corrcct quantity of cxport ilcrn at Sl. No.4 i.c. whethcr 12 Kms or 1584 Kms.
2. Corrcct quantity of export itcm at Sl. No. 5 i.e. whcther 9 Kms or 540 Kms
3. Conductor matcrials lbr cablcs at Sl. No. 3,4 & 5 of cxport items.
4. Dctailed calculations I'or the requirement of each raw material, export product wise

sr"rpportcd by thc cross scctional diagram of the cable/ Buycrs data sheet.
5. 'l'ota[ t.\c1 wcights ol- each cablc including thc net weights of all inputs (imported as

wcll irrdigenous, cxcept packing matcrials)
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CaseNo.:27l5/81-LLC2l20l7 PartyName:MONTIiX CI.ASS McctNo/l)ate:5/81- Approvcd

6. Material balancing viz. nct contcnt of
product wise.

7. Total requirement of cach raw matcrial,

'l'he case stands deferred to 11.07 .2017 .

cach importcd and indigcnous input,

cxpofl product wisc, in a tabular lbr

AIンC2/2017

30.05.2017

1ン iC●No/Datc:0310812808

26.04.2017

Mcct No/Datc:5/81-

AI′C2/2017

30.05.2017

1ンic.No/Datc:0310812841

cxport

Status:(〕asc

Addcd

DcFc・r Datc:

DIPP UO

Status:
I)el'c rrctl

Decision : NC decided to ratify the norms for the above AA on rcpcat basis as undcr as pcr

their Advance Authorization No. 0310791833 dated 09.12.2014 ratificd in NC mecting No.
8/81 dated 28.07.2015 as per DIPP comments vidc UO No. 1214212017-'l'SWlI35 datcd

30.05.2017 as under:

L Quantity of export product may also be specified as 365855 Sq. Mtrs. in addition torr) 
its weight.

2. Quantity of import item at Sl. No. I may be allowed as 40275 Kgs. inclusive of a

wastage of 5.30 %.
3. Quantity of import item at Sl. No. 2 may bc allowed as 18675 Kgs. (300000 Sq.

Mtrs.) inclusive of a wastage of 4.51o/o.
4. Quantity of import item at Sl. No. 3 may be allowed within 2Yo of [rOB valuc of

exports.
5. Quantity of import item at Sl. No. 4 may be allowcd as 14100 Kgs. on nct to nct basis

as claimed by the firm

RA may take suitable consequential action accordingly.

HQ Filc

:01/81/050/00133/AM18/

Casc No.:29/5/81‐ Alノ C2/2017

HQ Filc

I'IBRIEIND PVT LTD

RLA F‖ c

:03/95/040/00066/ノ ルヽ118/

Party Name:PARAM
INDUSTRIES

RIンA Filc

:01/81/050/00135/AM l8/ :03195/040/00044/AM 18/ 26.04.2017

Decision : NC decided to ask the firm to submit inlormation as pcr
t:6 No.12l42l2017-TSW/136 dated 30.05.2017 as under:

l. Information in respect of Sl. No. I 1 & I I A of Standard Deficiency lrormat.
2. Area of export item & import item.
3. Thickness of import item.

The case stands deferred to I 1.07.2017.

Casc No.:28/5/81-A LC2/2017 Party Namc:PARAM
IN DUS′「 RIES

Mect No/1)atc:5/81‐

ALC2/2017
30.05.2017

論 亀膨ν
■
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HQ「 ilC

138 :O1/81/050/00114/ノ
M`18/

HQ IrilC

:O1/81/050/00115/ノ N`418/

AUT()MOTIVE INDIA
PRIVATIう LIMITED

RIン A「 ilc

:31/83/040/00003/AM18/

RIン A Irilc

:05/24/040/00040//ヽ M18/

Mcct No/Datc:5/81‐

AI´C2/2017
30.05.2017

Lic.No/Date:3110066713

01.052017

Mect No/Date:5/81-

ALC2/2017
30.05.2017

Lic.No/Date:0510402399

01.05.2017

Dcfcr Datc:

11 07.2017

DIPP UO

Status:

Dcferrcd

Dcfcr Datc:

1107.2017

to MSME for

Status:
I)eferrcd

DcFcr Datc:

11072017

rcspect of SI.

advised the

HQl'llC RI′ A Filc lッic No/Datc:0310812943
:01/81/050/00134/ノ 1`｀118/       :03/95/040/00079/AN418/       28.04.2017

1)ccision : NC dccidcd to ask thc flrnl to subnlit infOrmation as per

No.12/42/2017-′ I｀ SヽV/137 datcd 30.05.2017 as under:

l. Information in rcspect of Sl. No. ll & llA of Standard Deficiency l--ormat, export
product wisc.

2. Arca ol'cxporl itcms & import itcms.
3. 'l'hickness of import items at Sl. No. 1 &.2 .

'l'hc case stands dclcrrcd to 11.07.2017 -

Casc No.:8/5/81-AIッ C2/2017   Party Namc:FUJIKURA

Decision : NC obscrvcd that application lor the above AA has been referred
commcnts. NC dccidcd to await thcir comments and defer the case.

'['hc casc stands dclcrrcd to 11.07.2017.

Casc No.:9/5/81-ALC2/2017  Party Nalllc:SHIVALIK

131MIうTAIソ CONTROLSIンTD

1391)ccision:NC dccidcd to ask thc flrrFl to ask the flrin to subnlit information in

No. 3, 4, 5 & ll of Standard I)cflciency Format, Export product 、vise as
rcprcscntativc I)IPP prcscnt in thc rnccting.

′
l｀hc casc stands dcfcrrcd to 11.07.2017.

Casc No.:10/5/81-AIソ C2/2017 Party Namc:CORDS CABLE  Mcet No/Date:5/8ト
INDUSTRIltS L 「́ D        ALC2/2017

30.05.2017

Approvcd

HQ Filc                 RLA「 Hc               lLic.No/Datc:0510402406
:01/81/050/00116//ヽ M18/       :05/23/040/00031/AM18/       01.05.2017

140 Dccision:NC dccidcd to ratify/the norms forthc above AA as pcr DIPP comments vidc UO

No. 12/42/2017-´ I｀SW/140  datcd  30.05.2017 as undcr:

l. Quantity of import itcm at Sl .No.l i.c. Copper Wirc Itod(continuous cast 8 mm) may
bc allowed as l.0l Kgs/Kg. contcnt in thc export products from Sl. No. I to 25.

Quantity of import item at Sl. No.2 i.e. Nickcl Alloy Wire may be allowed as l.0lつ
乙
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Kgs./Kg. content in thc export products flrom Sl. No. 20 1o25.
3. Quantity of import item at Sl. No. 3 i.e. PVC l{esin may bc allowed as 1.05

Kgs./Kg. content in the export products from Sl. No. 1 10 25.
4. Quantity of import item at Sl. No. 4 i.c. Plasticiscr may bc allowcd as 1.05 Kgs./Kg.

content in the export products from Sl. No. I to 25.

RA may take suitable consequential action accordingly.

Casc No.:11/5/81-Al′ C2/2017  Party Namc:」 MW INDIA(P)  McCt NO/Datc:5/8卜      Appl・Ovcd
lンTD                 AIフ C2/2017

30052017

HQ Filc                RIン A「ilc               l′ ic.No/1)atc:0510402423
:01/81/050/00117/AN118/       :05/23/040/00034/ノ |`｀418/       02052017

. . . Decision : NC decided to ratify thc norms for the above AA as pcr DI PP commgnts vidc LjO

'o' No. 12142/2017-'fsw/l4l dared 30.05.2017 as undcr :

l. Quantity of import item may be allowed as 204000 Kgs., as 1.02 Kgs./Kg. contcnt in
the export item taking clue from SION C- I I 89.

RA may take suitable consequential action accordingly.

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for each

cable.
3. Tabular statement giving total requirement of each raw matcrial, export product

wise.

'fhe case stands deferred to 11.07.2017 .

Caso No.:13/5/81-ALC2/2017  Party Namc:KEIINDUS′
「 RH3S Mcct No/1)atc:5/8卜      status:

LIM I´ I｀13D               AL´ C2/2017           DcFc・ 1・ rcd

30.05.2017

HQ Filc               RLA FHc              I′ ic No/Datc:0510402455  Dcfcr Datc:
:01/81/050/00119/AM18/       :05/23/040/00001/AM18/       04.05.2017              11.07.2017

Decision : NC decided to ask the rlrm to submit information as pcr I)IPP UO
No.12/42/2017-・「 SヽV/143 datcd 30.05.2017 as undcr:

Casc No.:12/5/81-ALC2/2017  Party Namc:Kl〕 IINDUSTRIl〕 S Mcct No/1)atc:5/8卜      status:
1ン IMITl〕 D              AIン (12/2017          DcFcl・ :・Cd

30052017

HQ Filc                RI´ A FHc               I′ ic NO/1)atc:0510402415  1)cibr Dそ ltc:
:01/81/050/00118/ノ レヽ118/       :05/23/040/00640//ヽ M17/       02052017              11 072017

1)ccision : NC decided to ask thc rlrm lo stiblnit inforlllation as pcr I)H)P tり ()
No.12/42/2017-1｀ SヽV/142 datcd 30.05。 2017 as undcr:

142
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l. Nct weight of cach Cablc
2. Material balancing viz. nct content of each imported and indigenous input, for each

cablc.
3. 'l'abular statemcnt giving total requirement of each raw material, export product wise.

'l'he casc stands defcrrcd to 11.07.2017.

Casc No。 :14/5/81-AI′ C2/2017  Party Namc:KEIINDUSTRIES Mect No/Datc:5/81‐
I″ Iヽ41T13D               ALC2/2017

30.05.2017

Approved

HQ IlilC RIッAl'Hc Lic No/Datc:0510402454

0405.2017:01/81/050/00120/ノ M`18/       :05/23/040/00019/AN418/

Decision : NC dccidcd to ratify thc norms for the above AA as pcr DIPP comments vide UO
r44 No. l2l42l20l 7-'l'S W/ I 44 datcd 30.05.20 I 7 as under :

l. Quantity of import itcm at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Coppcr Cathodc (99.99% purity) (tjlectrolytic grade ) may be allowed as 16340.9
Kgs. as pcr lingincering'l'ablc 5 .

IIA may takc suitablc conscquential action accordingly.

Casc No.:16/5/81-Al,C2/2017  Party Namc:DMW EXPORT   IMcct No/Datc:5/8ト
PVT.1ンTD,              Alン C2/2017

30.052017

Approved

HQI'ilc RIン A「‖c lッic No/Datc:0510402465
:01/81/050/001221 

^Mt8l 
:05123/040100039/AM I 8/ 05.05.20 t 7

Decision : NC dccidcd to ratify the norms f,or the above AA as per DIPP comments vide UO
r45 No. 1214212017-'l'SWl145 datcd 30.05.2017 as under :

l. Words " ol' rslcvant gradc and thickness " may be suffixed with the description of
import itcm arrd its quantity may be allowed as applicd lor i.e. 100100 Kgs. as l.l0
Kgs./Kg. contcnt in cxport itcm.

ItA rnay takc suitable consequcntial action accordingly

Casc No.:19/5/81-ALC2/2017  Party Namc:KUMAR       Mcct No/Date:5/81‐
ItNGINI]IERING WORKS    Alン C2/2017

30.05.2017

HQ「ilC              RI´ A Irilc             lLic.No/Date:0510402470   Defcr Datc:

146 :O1/81/050/00125//ヽ
M18/       :05/23/040/00041/ノ Mヽ18/       05.05.2017                11.o7.2017

1)ccision : NC obscrvcd that application for thc above AA is being refcrrcd to DIPP for

commcnts.NC dccidcd tO awaitthcir cOmmcnts and dcfcrthc casc.

′
I｀hc casc stands dcibrrcd t0 11.07.2017.

Status:
Deferre d

rq
q-a*a l=Hg zear-.ltr srNGHge qelrFr*sr+ Rvr qrrrr<
Deputy OlEctor General ol Forelgn TGdo

Rvr zqrqrc qErf€yrrc{-{r
Dlrectoct€ Gon€El ot FoElgn TEdaqrFruc \rq gnrTTI 'iardqMlnlstry of Commerco & lndustry

sdrr cr.r<. <* Rd-rroorr
Udyog Bhaw€in, New Delhl-11oo11

■■11静
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Case No.:31/5/81-ALC2/2017 Party Namc:MITESH Mじ
′
I｀ AL Mcct No/1)atc:5/81‐

INDUSTRIES          ALC2/2017
3005.2017

HQFileRLAFilel,ic.No/Datc:0310813087
:01/81/050/00137/AM I 8/ :031951040100086/AM l8/ 05.0s.201 7

Decision : NC decided to ratify the norms for the abovc AA as per t)lPP commcnts vide I'jO

No. 1214212017-TSW/147 dated 30.05.2017 as undcr :

147

l. Words ,'containing 145794.3 Kgs. of Stainlcss Steel Grade 201" may bc suffixcd

with the description of export item l.
Z. Word ..Relevant" may be prefixed with thc dcscription of import item and its quantity

may be allowed as applied for i.e. 156000 Kgs. as 1.07 Kgs./Kg. contcnt in cxporl

item.

RA may take suitable consequential action accordingly'

Casc No.:32/5/81¨ALC2/2017 Party Namc:MEHTA l｀ UBES  Mcet No/Ddc:5/81‐

1′IMITED               Al´ C2/2017
30.05.2017

責Q Filさ               RLA Filさ      
´
       I′ic.No/1)atc:0310813091   

‐
Dcfer Datc:

148 01/8110,9/0'111/AMl,`    :0'(?'/'40101019/AM17/    0505.2017          1107.2017
Dccision:NC observed that application for the abovc AA is bcing refcrrcd to I)IPP ttr

commcnts.NC dccidcd to awaittheir commcnts and dCtrthe casc.

′
I｀he case stands defcrred to ll.07.2017.

Ofninc Agcnda of MCCting No.5/81 datcd 30.05。 2017

M/S.CARCIフO TECHNICAL PIン AS′ I｀ ICS(P)Iン TD.

HO File No.:O1/81/162/0043/AM'14`1)ES― H

RLA Filc No.:1/02/2010:EOU:CsttZ/

Irixation of
Dccision , NC obseried that rcpr.r"ntution Ei ft*ution of scrap norms Ibr thc abovc AA t

bcen referred to C&pC for comments. NC dccidcd to await thcir commcnts and dcfcr thc casc'

'l-hc case stands deferred to

Case No.AR-106 M/S.MC COM INDUS′「 RIES(lNDIA)PRIVATI〕 LIMI.I｀13D ___
|/50/00447/AM14/DES.H   _______― 一― |―

―

―

                                 |

RLA File No.:03/95/040/00616/AM14

datcd 01.11.2013.

56576:Advance Authorization No' 03 10756576

" "f "ot*s 
lbr thc abovc AA has bccn

rcfcrrcd to MSME for commcnts.NC decidcd to awaitthcir commcnts and dCfCrthc casc.

Approved

Status:
I)cfc rrcd

Casc No.AR-105
Mccting No.5/81

Datcd:-30.05.2017

Mceting No.5/81

I)atcd:-30.05.2017

Subject:

'['hc case stands defcrrcd to 11.07.2017.
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M/S.NARAYAN POWI]RTl]CH PRIVATItl′ IMI′ I｀ED
HQ IrilC NO.:01/81/050/971/AM07/DES.H

RL′ A File No.:34/24/040/00179/AM07

Modiflcation of Яxed nollHs in respect of Advancc Authorization No.
3410017503 datcd 28.11.2006

Decision: n\C obscrved that personal hearing was given in the above case as requested by the
applicant on 16.05.2017 and Ibllowing rcpresentative of the firm attcnded the hearing :

l. Shri Chirag Shah, Managing Director
2. Shri Arvind Choksi, Dircctor

I{eprescntativc abovc firrn explaincd their manufacturing process for various transformers.
'l'hey wcrc asked to submit a dctailcd statcment explaining usc ol input as Core and CRGO
which is subrnittcd by thcm vidc thcir letter datcd 17.05.2017. Accordingly, NC decided to
modily thc norm the abovc AA as pcr I)lll commcnts as under :

i. Iror 2436 Nurnbcr ol' 'lransflormcr (Export Product) the quantity allowed as l.07kg /kg
contcnt in thc cxport product has already approved in M.No.29l80 dated 16.10.2007may
bc acccplcd.

ii. Iror 720 Nos. o1'cxport product, CI{GO Wound Core -720 numbers may be considered on
nct to nct basis as pcr Gcncral Note 4 of llngineering Product. ]'he Model Numbcrs of I:P
as givcn by the applicant bc incorporaled in AA.

I{A may takc suitablc conscqucntial action accordingly.

Cur.'No. an- tos I wS. nSn i'tc IiLt CAIッ &SWITCHGEAR PRIVATEI″ IMITED
1/AM10/
00058/AM10
of ratiflcd  norms  in  rcspcct  of Advancc
l101 datcd 16.10.2009.

1)ccision:  卜(C notcd that application of thc nrln、 vas rcfcrrcd to I)[ll for modincation of the

norms lor thc above AA. DI II has rcitcratcd thcir earlier stand. Accordingly, NC decided to
rnaintain status quo in thc abovc casc.

RA may takc subscqucnt conscqucntiallC● On aCCOrdinglL

_    datcd 17.02.2010.
Dccision : NC obscrvcd that rcpresentation for fixation of adhoc norms for the above AA has

bccn rclbrred to C&PC lbr comments. NC dccidcd to await their comments and defer thc case.

'l'hc case srands dcfcrrcd to 11.07 .2017

s:NCH

…

I IriXatiOn of norills in rcspcct of Advancc Authorization No.0510258719

…

Casc No.AR-107
No. 5/81

[)atcd:… 30.05.2017

Sub.jcct:



Casc No.AR-110
Mccting No.5/81

Datedi-30.05.2017
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M/S.TRAFOMECINDIA MAGNI〕 ′I｀ ICS PRIVATI〕 I′ Iヽ41TF]D

HO Filc No.: 01/81/050/00325/AM12/

RI,A「‖c No.:07/24/040/00258/AM12/

--l

=
Irixation oI norms in respecl ol'Advancc Authorization No. 0710083719
dated 08.11.2011.

Decision: NC observed that DHI deficiency letter datcd DIll datcd 13.04.2017 l'ollowcd with
reminder dated 19.05.2017 sent to firm. NC decided to await thcir reply and dcfcr thc casc.

The case stands deferred to 11 .07 .2017 .

authorization no.0710106866 dated 20.10.2014. 
]

M/S CR()MPTON GRI〕 AVI〕 SIッ Iヽ41TI:D
HO Filc No.:01/81/050/00505/AM15/

Authorisation No.0310789692 datcd 26.09.2014.             |
Decision: NC observed that DIll deficiency lcttcr sent to firm on 19.05.2017 has bccn scnt to
firm. NC dccided to await their reply and delcr thc case.

The case stands deferrcd to 11.07 .2017 .

M/S.CROMP′ I｀ON(〕 REAVESIン IMI′ I｀ 1]D
Filc No.01/81/050/00066/AⅣ I15/1)IIS-11

RI′ A Filc No.:03/94/040/00391/AM14/

Modification of fixed norms in rcspcct ol'advance aulhorization no.
0310766731 dated 17.01.2014.

Dccision: NC noted tnit corrunc.,ts in ttris c'asc *c.c rcfcrrcd back to Dlil. I)lll inlorrncd rhat thc

Case No.AR-111
Mcctint No.5/81

Datcd:-30.05.2017

Subjcct:

Casc No.AR-112
Meeting No.5/81

I)atcdi-30.05.2017

Case No.AR-113
Meetins No. 5/81
Datcd:-30.05.2017

Casc No.AR-114
Ⅳlccting No.5/81

Datcd:-30.05.2017

Sub.iect:

comments offered by them are in order. ThS ,q!qp leing discussed in ncxt NC mecting.

M/S.Iン M WIND POWl]R BLADIES
Filc No.: 01/81/050/00473/AM15/

RI′ A Filc No.:07/24/040/00250/AM15/

RI,A Filc No.:03/94/040/00268/AⅣ I15/

\, 'U-}+r"

, i t:-,
, ,.4 r)Drirt



'00103/AM16

0/00135/AM15
・espect of advancc authorization no. 1010059079

I Casc No.AR-115 M/SI)I]lン PIH CONNECT10N SYSTEMS PRIVATE LIMITED

Dccision :NC obscrvcd that rcprcscntation for flxation of adhoc norrlls for the above AA has

bccn rcl-crrcd to C&l'}C lbr commqrts. NC dccidcd to await thcir comments and dcfer thc casc.

'l'hc casc stands dclbrrcd to

AR-116 M/S.IrcI Ol〕N CONNECTORSIッ IMH｀ 1〕 D
rilc No.:O1/81/050/00421/AM15/

RIン A Filc No.:10/24/040/00058/AM15/

Irixation of norms in rcspcct of advancc authorization no.

datcd 26.09.2014

I)ccision: N.C oUscrv",t tf',ii apptication lor thc abovc AA has been rcferred to DcitY lbr
corrrrcnts. NC dccided to awail their comments and defcr the case.

'l'hc casc stands dclcrrcd to

|

1艶_堅型 塾 墜 些 」Ю■2∝■

M/S.VINl〕 Y(〕ORPORATION PRIVATE Iン IMI′ I｀ED
HQl'ilC N91lp1/81/050/00016/AM15

Itlンノ` lrilc No.:05/24/040/00337/AM14

VoAifrcationlu*-cna,n"tt of nort* in respcct of advance authorization no.

1 0510378011 datcd 03.02.2014

1)ccision: N(3 obscrvcd that application for the abovc AA has bcen rcfcrrcd to DeitY %r

cornmcnts. NC dccidcd to arvait thcir commcnts and defcr the casc.

'l'lrc casc stands dclcrrcd to 1l .07 .2017 .

M/S.´ I｀ 1〕XMACO RAHン &1]NGINl〕 1〕 RIN(〕 l′ IMH｀ ED

Vc_qli!e \le.llql
Qs!e{, _:!Qs_lo_!z
Sub.icct: 1010058810

Datcd:- 30.05.2017
SuUjcct-

11堕 L
RLA File No.:02/24/040/00138/AM14/

Ilatification ol norms in rcspcct advancc authorization no. 0210196856

匡:1二五巫轟旦L"20■ _ |

commcnts. NC dccided to await thcir comments and defcr the casc.
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Dccision:
dcficicncy

datcd 26.11.2013.

NC observed that reply ol'the firm forthc abovc AA has bccn

lettcr. Dtll has requested to I'orward a copy ol'thc samc again.
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ｄ赫Ａｃｃ。ｒto forward a copy to DHI for thcir comments and defer thc casc.

The case stands deferred to 11.07 .2017 .

M/S.ヽVILLIAMS CONTROLSINDIA PRIVATE LIN/11TED
Filc No.:O1/81/050/00420/AM14/DES.H/

高覇市価呵
ffied that rcpresentation fo. roaif,rcation of norns f* the rb"re AA h". U."n 

I

referred to DeitY for comments. NC decided to await their comments and defcr thc casc. 
I

I

The case stands deferred to 11.07.2017. l

M/S.ALSTOM PROJECTSINDIA l′ IM11｀ED            ~~¬

Dccision:NC obscrved that rcply ofthc flrin for t

denciency lettcr.E)HI has requcstcd to forward a c

HO ITilc No.:01/81/050/00515/AM12/1)lIS.H/

RI´ A Filc No.:03/94/040/01033/AⅣ l12/

Ratincation of Norms of Advancc Authorization No. 0310683926 datcd

29.02.2012.

to forward a copy to DHI forthcir comments and defcrthc casc.                 | |

|
1｀hc casc stands defcrrcd to ll.07.2017.                                                 |

M/S.VINDHYA TELELINKS LIMITED
HO Filc No.:01/81/05()/00166/AM14/1)ES-lI

RLA File No.:l1/24/040/00021/ANl13/

Ratincation  of norms  ill  rcspcct ol)

l110027518 dated 10.062013

Decision: NC observed that application for the abovc AA has becn rcferrcd to DcitY
comments. NC decided to await their comments and deler the case.

'fhe case stands deferred to I1.07.2017.

M/S.IMAGE LABELS PRIVATE LIMI′ 1｀ED              ¬

裔
of AdvancC/tuth面五tion~NUl
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Case No.AR-120

Datcdi-30.05.2017

Subject:

Casc No.AR-121
Mccting No.5/81

I)atcd:-30.05.2017

Casc No.AR-122
McctinR No.5/81

I)atcd:-30.05.2017

Casc No.AR-123
Mccting No.5/81

I)atcd:-30.05.2017
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1勁
軌

「鵠  一

M/S MI]TAI´ POItT

HO lrilc:O1/81/050/00123/ANl17/DES― I1/

ItlッA Irilc:03/95/040/00079/AM17/

Modiflcation of rlxcd norms in respcct of advance authorization no

0310804562(latcd l l.05.2016.

1)ccision:  
′
I｀hc (3omΠ littcd dccidcd that this casc need further exalnination consultation

conccrncd authority and dccided to dclcr thc case.

'l'hc casc stands dclcrrcd to I I .07.2017.

Ⅳ1/S.KEIINDUSTRIES LIMITED
HO rilc No:01/81/050/00372/AM17/

RLA「ilc No:05/23/040/00253/AM17/
Modification of ratificd norms in respcct of Advance Authorization No.

_Lo5 t o399s9l d"t"d 3 l

Dccision: NC obscrvcd that reprcsentation for modification of norms for the above AA has

bccn relcrrcd to DIPP lor cornmcnts. NC dccidcd to await their comments and defer the case.

'l'hc casc stands del'crrcd to 11.01.2017.

Casc No.AR-126 M/S KI〕 IINI)US′ 1｀ Itl13S I′IMITED

[「Datcd:-30.05.2017
1S」画面
~~~~~―― RIン A「 ilc No:05/23/040/00278/AM17/Modification of ratified norms in respect of Advance Authorization No.

'l'hc cqsc s4n{s_d9lg'rcd to ll :912017:

[謳   囲囲麗圏騒囲
=鵠

『
唖型L騰
榊鮒構帯鵠」t of Advancc Authorization No.

Decision: NC obscrvcd thai."pi"r.ntuiion fo, rnoaif,.rrion of no,^ fo, tt'," uUoue nA nii
bccn rcl-errcd to I)lPP fior commcnts. NC dccidcd to await their comments and defer the case.

'l'hc casc stands dclcrrcd to I 1.07.2017.

. Dccision : NC obscrvcd that rcprcscntatiollqll'*q1ion ol- scra

「
ilc No:01/81/050/00373/AM17/
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norms for the above AA has

|

Dccision: NC obscrvcd that rcprescntation for modiflcation of norrns for thc above AA has

bcgr rcl-crrcd to I)lPP lbr commcnts. NC dccidcd to await their commcnts and defer the case.

Casc No.AR-128 M/S.TRIVI〕 NI AI]RONAUTICS PRIVATl]LIMITED,TUMKUR

:||“二LXo.3/8「 _二 1_lllQttliNO:01/81/061/00002/AM18/
[≧lq型
=聖
堕喫 二__LC型墜生堕lC NO・ 1/43/2008:EOUiCSEZ/403/

1000/OE()tJ.



bccn rclerrca to ffzlSfrzlU l*.orrcntr. NC dccidcd to awair thcir commcnts a;d dclcr thc casc.

Thc case stands deferred to I

「

―

∃

M/S.ABIR IN「 RAS・ I｀RUCTURI〕 PRIVATl〕 Iン I｀41Tl〕 D

Irilc No:01/81/050/00213/AM11/

RLA「 ilc No:05/23/040/00230/AⅣ l10/
Modiflcation of ratiflcd norms in rcspcct of Advancc ノヽuthorization

0510261567 datcd 31.03.2010.

ヽ o

Decision : NC observed that representation I'or modification of norms lor thc abovc AA has

bcen referred to DIPP for commcnts. NC dccidcd to await thcir comments and deler thc casc.

Thc case stands deferred to I

M/S.BHARATIIEAVY I〕 Iン ECTRICAIン SI´ IMH｀ 1〕D

「
ile No:01/81/050/00578//ヽ M10/

RLA「 ilc No:05/23/040/00176/AⅣ l10/
Ratlr@ii oi Adrun." IrG;iir"t,;. \;.
0510259435 dated 25.02.2010.

I)ecision : NC observed that rcprcsentation lor ratificalion ol'norms lor thc abovc AA has bccn

relcrrcd to Dtll for comments. NC decided to await thcir commcnts and dcl'cr thc casc.

'lhe case stands deferred to 11.07.2017.

M/S BHARA′「 HEAVY EIフ ECTRICAIン SIン IMITI〕D

Irilc No:01/81/050/00249/AM14/

RLン A Filc No:11/24/040/00068/AMI1/

Modi「lcation of ratigcd norms in rcspcct of/ヽ dvancc Authorizationヽ o

ll10024366 datcd 23.03.2011

Decision:NC observed that representation forratification ol'norms lorthe abovc AA has bccn

referred to DIPP for comments. NC decided to await their commcnts and defcr the case.

l'he case stands deferred to l1 .07 .2017 .

M/S.BHARAT HEAVY ELECTRICAIッ S Llヽ41TI〕 D

Filc]ヽ o:01/81/050/00302/AM12/

RLA「 ilc No:05/23/040/00199/Aヽ 112/
Ratlr"'rtl"@ffition
0510305231 datcd 14.10.2011.

Decision : NC observed that rcprcsentation for ratification of norms for thc above AA has bccn
referred to DHI for comments. NC decided to await their comments and deler thc case.

'fhe case stands deferred to 11.07 .2017 .

M/S.13HARA.1'HEAVY EIJI]C`l｀ RICAI.SI,IMH｀ 1:D

IIQ Filc No:01/81/050/00293/ノ 卜ヽ/112

…

や
蒻
"PDeputy DlrectO

D2説t異

Li曽;i::il[::i::;:

]

No.

Casc No.AR…  129

Mccting No.5/81

Datcd:-30.05.2017

Sub.icct:

Casc No.AR-130

McctinA No.5/81
I)atcdi-3005.2017

Casc No.AR-131

Mccting No.5/81

Datcdi-30.05.2017

Casc No.AR- 132

Mccting No.5/81
I)atcd:-30052017

Casc No.AR- 133

48
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I{l.A irilc No: 05/23 00196/AM12/
Ilatification of norms in respcct of Advance Authorization No.
051 0305232 datcd 74.70.2071.

obscrvcd that representation for ratification of norms lor the above AA has been

lor comments. NC dccidcd to await their comments and defer the case.

cqse stands defcrred t !.

040

l)ecision :

rcf'crrcd to

I)ecision:
rcl'crrcd to

「Subicct:            I Ratification of norlrs in respect of Advance Authorization No.

-Le4rq2z&!eg!44qlr.\C obscrvcd that rcprcscntation for ratification oInorms
I)lll lbr commcnts. NC dccidcd to await thcir comments r

lor the abovc AA has bcen
and dcl-er the case.

i'!'h" .q!q rlunlt q"f"g"9 
_te_!1.02?9_17.

RLA「 ilc No:05/23/040/00435/AM12/
I{atification of norms in respect of Advance Authorization No.

_[_05 10317273 dated 10.02.2012.
I)ecision : NC obscrved that reprcscntalion for ratification of norms for thc above AA has been
rclbrrcd to DI II lor commcnts. NC dccidcd to await their comments and defer the case.

'['hc casc stands dcl.crrcd to I

Casc No.AR-136 M/S CROMPTON GREAVES LIMITED
Mccting, Nq S1!1 I IQ Irilc No.: 0l/81/050/000503/AMl 5/DES-ll /
I)atcd:- 30.05.2017
Subjcc[

RLA Irilc No.:03/94/040/00378/AM15/

Ijixation ol norms in rcspcct of narun"" Arth-D"ti"" No. Advance

I nrllfq4qlfqn No. 0310789833 dated 3092,?014.
I)/1ッ I)´ l｀  19.05.2017

M/S.BHARAT HI〕 AVY ELECTRICAlン SIツ IM11｀ED

ito-r,it" No: o t ts r tGbTooo2o#\M w

No.

bccn
rclcrrcd to MOS lor cornmcnts. NC dccided to await their comments and defcr the case.

l'hc casc stands dc[crrcd

INDIA PRIVATI]Iン IMI′ I｀ [〕D(,そ lscヽ o AIt- 138   1M/S.TRANSIン IノOY

49

I)atcd:-30.05.2017

Subjcct:

Casc No.AR-135

f4s.
Datcd:… 30.05.2017

Subjcct:



Mccting No.5/81 HO lrilC NO:01/81/050/00101/AM12/

Datcd:-30.05.2017 RLA Irile No:03/95/040/00986/AM11/

Subject: Ratiflcation of norms  in  rcspcct of ノヽdvancc  Authorization No.

0310625042 datcd 05.04.2011.

Decision : NC observed that rcpresentation for ratification of norms for thc abovc AA has bccn

referred to MSME for commcnts. NC dccided to await thcir commcnts and del'er thc case.

Thc case stands deferred to 11.07 .2017 .

Case No.AR- 139 M/S.TRANSIフ IフOY INDIA PRIVATI〕 Iン I｀41TI〕 D
Mccting No.5/81 HO Irilc No:01/81/050/00131/AⅣ l12/

Datcd:… 30.05.2017 RLA Irilc No:03/95/040/00175/AM12/

Subject: Ratiflcation of norrns in rcspcct of Advancc Authorization No.

0310636282 dated 15.06.2011.

Decision : NC observed that representation for ratification of norms lor thc above AA has bccn

referred to MSME for comments. NC decided to await their comments and defer thc case.

The case stands deferred to 11.07 .2017 .

I)atc:15.06.2017

Placc:Nc、 vI)clhi

(Baljit Singh)
Deputy Director General Foreign 'l'radc

qa;rdrc f€E /BALJI'!- SINGH
se qerRvro ReT tqrqr<

Deputy DlEctor General of For€lgn Trede
frvr qrqrq qErfi-tvrra-q

Dlrectorate GeneEl of FoElgn TEde
TrFrsq \.ei rs.dfq d=rrflq

Mlnlstry of Commerce & lnduetry
Edt'r qqq. q=i Rlad-rtoQlr- - -Udyiog Bhaw€in, New Dolhl-11OO11

(Vinod Kumar Kashyap)
Iforci3n′ I｀radc I)cvclopmcnt()11lccr

! '‐
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Department of lndustrial Policy & Promotion
(rsw)

NC Meeting dated 3010512017 - Case No. 5/5/81 (M/s Jensons International) (Advance
Authorization No. 0510347578 dated 27.02.2013)

Advance Authorisation may be ratified as under:

Words "containing 100000 Kgs. of Stainless Steel Grade 207" may be suffixed with the
description of export item.

Words " of relevant grade and thickness " may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. I 10000 Kgs. as 1.10 Kgs./Kg.
content in export item.

Norms committee may take a view
,+?-

-/ - --? --

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1214212017-TSW/2 dated 30/05/2017

つ
乙

レ

e<rls,NGH
q-a*<r EJ:*g$ qrqr<.

""n,mrylgtersnrradeffiyr arqr{-l;'i6-ilffio"

Jffiffix'
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Government of India
Ministry of Steel

Technical Division

Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance License No. Advance
Authorization No 0310805410 dated 13.06.2016 and 0310802700 dated f 8.02.20f 6 - M/s
Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their lD note No 01/81/501001271AM-17/DES-|l/3 dated 12.04.2017 and
01181150100209/AM-17/DES-|l/4 dated 12.04.2017 regarding furnishing the comments of
Ministry of Steel for ratification of the quantity of item of import and export of the above
mentioned Advance Authorizations. ln this connection, the following quantity of import may
be allowed against export:

１
・

０

Ｓ

Ｎ

＆０Ｎ

ｅ

Ａ

ａｔ

Ａ

Ｄ

Item of export Quantity Item of import Quantity

0310805410
dated
13.06.2016

Cold ro‖ed
stainless steel
strips, Width 60
MM to 240 MM,
Thickness 0.10
MM to 0.20 MM of
Grade 316/316L

49800.70
Kg

Cold      Rolled
Stalnless Steel coils

(Pttme), 丁hickness

O.58 MM to 2.OMM,
VVidth 500 MM to
1500 MM (Grade
316/316L)

51294.72
Kg

Cold    Rolled
Stainless   Steel
strips, VVidth 120

MM to 240 MM,
Thickness   0 20
MM to O.30 MM
(Grade 410S)

10715.80
Kg

Cold Rolled

Stainless Steel coils

(Prime), vvidth 500
MM to 1000 MM,
Thickness O.40 MM
to O.70 MM(Grade
410S)

1103700
Kg

2 0310802700
dated
18.02.2016

Cold rolled
stainless steel
strips/coils of
width 40 MM to
240 mm of
Thickness 0.10
MM to 0.30 MM of
Grade 316/316L

172284.50
Kg

Cold      Rolled
Stainless Steel coils

of thickness  0 38
mrn and 1 75 rnrn,
wldth 1000 - 1275
mrn   of   Grade
316/316L

177453.00
Kg

The quantity has been calculated by allowing 3% net of wastage towards cold rolling of
imported coils followed by slitting to get the desired thickness and width.

rffiao
ts#t676rl

Deputy lndustrial Adviser

‐ ]]]i VlllVu rヽ 口 0日 ]y● r'I IL′ Ψ ,レ ヽЛ  :,VuJVVり ::uVVuH,:■ v▼ ,ビ Vl:=|・

Ministry of Steel U.〇 .No.2(10)ノ 2016-TD―Vo卜‖dated 03.05.2017
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2●JフDepartl■ent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 3010512017 - Case No. 32l18/81(M/s Mauriya Udyog Limited) (Advance
Authorization No. 05f0399532 dated 23.08.2016)

Advance Authorisation may be ratified as under:

I . Quantities of import items at S1. No. l, 3 & 4 may be allowed as applied for as

per SION C-704.
2. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.

4035926 Kgs. as per SIONs C495 & C-704.
3. Import items at Sl. No. 5 may be allowed upto 3 % of FOB value of exports as

per SION C-704.

Norms committee may take a view

´ 一 請
し 司 ″

(S.K.Jain)
Development Offlcer

Norms Colllmittee II

DIPP No.12/42/2017¨ TSW/50  dated  30/05/2017

‐53´



DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 3010512017- Case No.2122181 (M/s A-1 Fence Products Company Pvt.
Limited) (Advance Authorization No. 0310809184 dated 22.11.2016)

Advance Authorisation may be ratified as under:

l. Following may be added with the description of export item:
" Wire Dia: 2 mm to 6 mm, Mesh Size 76.2 x 12.7 mm, 50x 200 mm, 100x l50mm,
25x25 mm"

2. Diameter of import item at Sl. No. I may be modified as "2 mm to 6 mm" and its
quantity may be allowed as 952.381 MT as 1.01 Kgs.iKg. content in the export items.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 30.044 MT as
1.02 Kgs./Kg. content in the export items

Norms committee may take a view

-/ --*-F
(S.K.Jain)

Development Officer

′ル″

Norms Committee Ⅱ
DIPP No.12/42/2017-TSW/60  dated  30/05/2017

‐64-
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Departョment of lndustrial Policyイ L Promotion

(TSW)
NC R4eeting dated 30/05/2017… Case No.18/5/81(R1/S Thermo Cables Limited)(Advance

Authorization No.0910064549 dated 04.01.2017)

1. Net we
Advance Authorisation may be ratified as under:
0 ex ma as

SI.

No.

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export

Wcight
(Kgs./Km)

SI.

No.

Net Export
Weight
(Kss/Km.)

Sl.

No.

Net Export

Weight

(Kgs/Km.)

l

０
，
５０
ン 5 323 9 275

Ｏ
Ｄ 2130

う
４ 1705 6 359 10 1470 14 1599

3 1439 7 437 1256 1962

4 1089
０
０ 084 12 2850

be specified as under

2. Words " Copper Conductor, voltage rating 300 V" may be suffixed with the description

of export products at Sl. No. I to 15.

3. Quantities of import items at Sl. No l, 14,29, 43, 57,71,84, 98, 112, 118,132,143, 159,

173 & 187 viz. Continuous Cast Copper Rod 8mm (Electrolytic Grade) may be allowed

inclusiveof 0.25 ohwastageasclaimedbythefirm,for exportitemsatSl.No. 1to 15

respectively.
4. Quantities of import items (PVC Compound) may be allowed on net to net basis as

claimed by the firm. Accordingly quantities of import items at Sl. No. 30, 44,58 , 85, 99,

113, 179, 133,734, 144, 145, 160, 174,775 & 188 may be restricted to 1118 Kgs.,

1419.7 Kgs. , 106.4 Kgs., 1894.3 Kgs.,84.92 Kgs., 180.9 Kgs.,1442.5 Kgs. 1435.6 Kgs.,

2429.7 Kgs.,2667.3 Kgs.,4749.6 Kgs., 1160.6 Kgs.,2857.6 Kgs., 6251 Kgs. &
591.6 Kgs. respectively.

4. Quantities of import items (Polyamide Nylon) may be allowed inclusive of 0.1 oh

wastage as claimed by the firm. Accordingly quantity of import item at Sl. No. 48 may

be restricted as 1102.5 Kgs.
5. Quantities of import items (GI Wire) may be allowed inclusive of 0.3 0Z wastage as

claimed by the firm.
6. Quantities of import items (Polyster Tape) may be allowed inclusive of 0.1 o% wastage as

claimed by the firm. Accordingly quantities of import items at S1. No. 91 to 94 put

together may be restricted as 623.6 Kgs., import items at S1. No. 150 to 153 put together

may be restricted as 590.2 Kgs., import items at Sl. No. 166 to 169 put together may be

restricted as 336.7 Kgs.
7. Quantities of import items (Auminium Mylar Tape) may be allowed inclusive of 0.1 %

wastage as claimed by the firm. Accordingly quantities of import items at Sl. No. 198 to

200 put together may be restricted as 290.8 Kgs.
8. Quantities of import items (Wire of Nickel Alloy) may be allowed inclusive of 0.1 %o

wastage as claimed by the f,rrm. Accordingly quantities of import items at Sl. No. 156 &
157 may be rcstricted as 4250.5 Kgs.cach.

NollllS COmrllittee may take a vie、v

Norms Committee Ⅱ
E)IPP No.12/42/2017¨ TSW/72 dated  30/05/2017

/>´ Lし ,た

(S.Ko Jain)
Development Offlcer

qq*a fiHglsau.lrr sINGHgq q5rrft;|s;5 Rvr rqrqr<
Doputy Director GeneEl of Forelgn Trsde

- r-q-q!T qfql-q qETI-=l-<yrTAq
Dlr€ctorat6 GenoEl ot Forelgn TEdeqrfusq S?i sEir-r dar€-qMlnlstry of Commerce & lndustry

.. .ErEfu "rqq. 
q{ ffi-rroorrLrclyog Bhav/en, New D6thi-1aOO11

:_フ ЧЧ
KASHYAp

尋.i臨 ..
し1'「ななitギ■...

:く蠅 蝋 :・
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Govemment oflndia

lヽinistry ofElectronics and lnformation Technology

Dcpartmcnt of lnfolll貶■ion Technology

Electronics Niketan,6,CGO COmplex
Ncw Delhi-110003

Sub:Ratiflcation of norms in terms of Para 4.7of HBP。 (VOl・1)in respect Of Advance

Authorization No 0510401152 dated 05.01.2017 issued in favOur of Mノ
s.E)igidrives Pvt.

Ltd.Faridabad

Refercnce DGFT U.O No.01/81/50/528/AM17/DES-11/112 dated 19.1.2017 vidc Which

comrnents of thiS Departmcnt have bcen sought On the aboVe mentiOncd application ofヽ
4/S.

E)igidrives Pvt.Ltd., Faridabad for export of`Control Panel fOr AC Drive".

Rs. 6,152,550.00  (US$  88,653.46)

急d器d器 Imぷ糧R」3"謬発σttηρ
"っ
り

盛暴漢儲薔覇職聾鞣
鳥Ⅷ 脳XY見朧 脚器)需

鱗 鸞 鯛 露鞠境鮮獅難1撒脱棄聴憾c町∞MO.
4 Btted On ie ddttS yO宙dCd by■cpanLin認器宵:篤ょT箭纏躍糧ぎ

nomS

ofadvance authOrization On nettO net basis With〔

(Astta)
Director

a

McitY U.〇。No.17(9)/2b17-IPHW datcd 19.05.2017

里

1
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フ
Government of India

Ministry of Electronics and Information Technology

Department of Information Technology

Ellctronics Niketan, 6, CGO ComPlex

New Delhi-110003

Sub:Ratiflcation Of norms in terms Of
Authorization No 0510401153 datcd

Ltd.Faridabad

Para 4.7of HBP。 (VOl・1)in respect Of Advance

05.01.2017 issued in favOur of M/S.E)igidrives Pvt.

ReferenceDGFTU.oNo.0l/81/50/52glAMll7IDES-11/113dated24.l.2017videwhich
comments of this Department have u.en ,ougttt on the above mentioned application of M/s'

oigid.iu", Pvt. Ltd., Faridabad for export of'control Panel for Ac Drive"'

2.TheFoBvalueofexportis$l-6,225,|25.00(US$89,699.21)
and CIF value of Import is Rs' 5,413,152'15 (US$ 77'999'30)'

3. The application has been examined in the Department of Information Technology from

technical angle. It was observed tnat in itre ocrr apprication the item at serial no. 1 is described

as Inverter ACS 800-1404-0580-7+8205+V991' Ttre party was requested to provide justification

for import of NVERTER ACS. rrr. pu.t, has clarifiea trrut in DGFT apprication the item at serial

No. 1 described as "Frequency converter" which converts AC voltage into variable Ac voltage

with respect to variable frequency used to control of speed of A-C Tol?t 
and it is not Air

conditioner(AC). Accordingly , the nomenclature of import item at S' No' 1 be changed to

686g5 192 ACS g00-10+-osd-i+p205-V991 (Frequency converter).

4,Basedonthedetailsprovidedbytheparty,thisDepartmentrecommendsratificationofnorms
of advance authorization On net to net;a;is wittr accountability clause on nil wastage basis

(AshaNangia)
Director

vinod Kumkar Kash ap'FTD9' DGFT'Udyog'Blevan' New Delhi

MeitY U.O. No. 17(12)2017-IPHW dated 19'05'2017

@",g, ffi^, 'aH
. f r l t-r-'L:rr t.l,r-{r .xf.}-*,-r{l Otffi
> rn T.3j..::).r,.,.'-o*1eti i.liccr Utritstry(),. l'.:i..'i:,::i:. ,:';;';1,','"..'.j;'i',"o. ;gg{ii:,.,,'r filr;1.r.rr.,1rrr or C$rrrlrt.roo
. ..!,rrrr rr | .{d iil.r.4lUdyoo Btr.r\ vin. Nc:w Crarhr
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Government oflndia

Ministry of Elcctronics and lnforlnatiOn Techno10gy

Dcpartmcnt of lnformation Tcchnology

Elcctronics Niketan,6,CGO Complex
New Delhi-110003

Sub:Ratiflcation of norms in terms of Para 4.7of HBP。 (VOl・1)in respect Of Advance

Authorization No 0510401156 dated 05。 01.2017 issued in favOur of n4/s.E)igidrives Pvt.

Ltd.Faridabad

Refcrcnce DGFT U.O No.01/81/50/530/AM17/DES-11/114 datcd 24.1.2017 vidc WhiCh

cornllnents of this Dcpartrnent havc becn sought on the aboVC mCntioned appliCation of NI1/s.

Digidrives Pvt.Ltd。 ,Faridabad for cxport of`Control Panel fOr AC Drive".

:id鵬湘器Imぷ糧R&れ0冨島σtt Rま
卿2%Ю00%斜ρ2■0

73,064.46).

獅踏1榊l棄警辮 稔蛸 蝋鞠五選
貰

uency COnvcrtC⇒ .

各ぷ鴛』鳳l:1:鮒ユ嘲 :槻‰駕i概鳳酬葛:器T常織躍糧ぎ
n°ms

鳳」→
E)irector

B
vinod Ku
McitY UoO.No. 17(10)/2017-IPHW datcd 19.05.2017

u・ソ
=響
Lだliム 漕ヽ 1じ嗜。,ぃ ,
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Government of India

Ministry of Electronics and Information Technology

Department of Information Technology

Electronics Niketan, 6, CGO ComPlex

New Delhi-110003

Sub: Ratification of norms in terms of Para4'7 of HBP' (Vol'l) in-respect of Advance

Authorization No 0510401154 dated 05.01.2017 issued in favour of M/s. Digidrives Pvt.

Ltd. Faridabad

ReferenceDGFTU.oNo.0l/81/50/531/AM17/DES-11/115dated24.|.2017videwhich
comments of this Department have ul"n rorgt t on the above mentioned application of M/s'

oigia.iu., Pvt. Ltd., Faridabad for export of'control Panel for Ac Drive"'

2.TheFoBvalueofexporti,-R|:^5,941,051.00(US$85,605.92)
and CIF value of Import is Rs' 5,166,131'25 (US$ 74'439'93)'

3.TheapplicationhasbeenexaminedintheDepartmentoflnformationTechnologyfrom
technical angle. It was observed that in the DGFT application the item at serial no. 1 is described

as Inverter ACS 800-1404-0580-7+E205+V991' Thi party was requested.to provide justification

for import of INVERTER ACS. rn. pu.ty has clarifiea trrut in DGFT application the item at serial

No. I described as "Frequency converter" which converts AC voltage into variable Ac voltage

with respect to variable frequency used to control of speed of A-C Tol:t and it is not Air

conditioner(Ac).Accordingly,thenomenclatureofimportitemats'No'ibechangedto
686g5 192 ACS 800-104-OS0--i+E205-v991 (Frequency converter).

4, Based on the details provided by the Paf,Y, this Department recommends ratification of norms

of advance authorization On net to net baiis with accountability clause on nil wastage basis

魃 i→

Director

V
u

MeitY U.〇 .No.17(11)/2017-IPHW dtted
19.05.2017
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Department of Industrial Policy & Promotion
我 207

(TSW)

NC Meeting dated 30ノ 05/2017‐ Case No.23/2ノ 81(M/S h40ntex Glass Fibre lnd.PVt.

Limited)(Advance Authorization No。 0310810507 dated 13。
01.2017)

AdぷIttit網蹴計鵜:.硼腸濯:et品嗜躍.紺 r諦謂私為鷺蜆
No.8/81 dated 28.07.2015:

1. Quantity of export product may also be specifled as 365855 Sq.Ⅳ
Itrs.in

231窯|サ :゙F温:‖
・
.em tt Ы.NQ l mtt be ttoWed as 40275 Kg&

3. さ:IIIV::躙1:』 :よ
・
:l(j.2 may be a1loWed as 18675 Kg,(300000

Sqo Mtrs.)inClus市 e ofa wastage of 4.51%.

4.Quantity Of import item at Sl.No.3 may be alloWed Within 2%of FOB
value ofexports.

5.Quantity Ofimportitem at Sl.No.4 may be a1loWed as 14100 Kgs.on netto

net basis as claiined by the flm

Noms coFnmittee may take a view

4二薦臼″
Development(〕 fflcer

:I11'まI;1,デ】:;」ぎギ号:Tsw/80  datcd  30/05/2017

6́0´



Norms committee maY take a view

8今

τ ■0'フ

4正第“"リ,Jain)

Development OfflCer

Department of Industrial Policy & Promotion

(TSW)

N:‖
itlIItlalミ。:::TI::l::∫ 電li留1:725/81(Ⅳ

1/S Jindal SAW LiIIlited)(Advance

l.2017)

Fillll rnay be asked to sublnit the following information:

1. Information in respect of Sl. No. 4, 5 & 1 1 of Standard Deficiency Format,

Export product wise.

2. Thickness of 3LPE coating and concrete weight coating (cwc) in

つ
つ

export item at Sl. No. 1.

Oetuil"d calculations/basis for the quantities of coating and lining

materials(Import items at Sl. No. 3 to 8, supported by coating/lining

thicknesses and coating/lining areas in export items and wastages

claimed at each stage of manufacture'

Basis for the quantity of import item at S1' No'9'

Difference in expoi item at Sl. No. 1 and import item at Sl. No' 10 with

details of manufacturing activities on import item'

４

５

TSW/84

ウ :L
‐   .・ ●I

:1  ■  ヽ11

dated  30/05/2017
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(S.Ko Jain)
Development Offlcer

Departlrlent of lndustrial Policy`&Promotion

(TSW)

NC h4eeting dated 30/05/2017… Case No。 26/2/81(R4/SO Sh市 alik Binletal Controls

Limited)(Advance Authorization No.0510401343 dated 19。 01.2017)

Advance Authorization lnay be ratifled on repeat basis as their Advance Authorization

No.0510398765 dated 09.06.2016.

Norms comlnittee may take a view

Norms Committee II
DIPP No.12/42/2017¨ TSW/86 datcd 30/05/2017

_62´
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3o,ぎ 201マDepartlllent of lndustrial Policy“ L Promotion

(TSW)

NC Meeting dated 3010512017 - Case No. 29l2l8l
Authorization No. 0510400449 dated 31.01.2017)

Firm may be asked to submit the following details:

Norms Collllmittee II

DIPP No.12/42/2017-TSW/91  dated  30/05/2017

(M/s Tubex India) (Advance

1. Information in respect of Sl. No. 3, 5 & I I of Standard Deficiency
Format, export product wise.

2. Basis/Justification for the quantities of import items

Norms committee may take a view
ノ
多 =‐ 協 リ ン

(S.K.Jain)
Development Officer

―
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30・D~・ユ。17
Department of Industrial Policy & Promotion

(TSW)

NC ⅣIeeting dated 30/05/2017‐ Case No.2/2/81(Ⅳ 1/S Apar lndustries Limited)(Advance

Authorization No。 0310811005 dated 07.02.2017)

Advancc Authorisation may be ratiflcd as under:

1.Net W roducts fi Sl.Nol be ified as under:eishts of export 10m Sl.No lto

Ｓ‐
．
Ｎ。

Net ExPort
weieht (Kes.)

Ｓ‐
．
Ｎ。

Net Export
weight (Kgs.)

Ｓ‐
．
Ｎ。

Net   Export
weight(Kgs.)

1 78369 7 4852
０
， 252

つ
ん 32775 8 6725 14 233
Ｏ
Ｊ 8031 9 1965 7715

4 14565 10 1266 16 223

5 15846 1506 17 つ
４
И
争

6 10142 12 1460 18 4015

18

2.

3.

4.

5.

6.

Quantity Ofimport item at Sl.No l viz.Copper Wire Rod(8 mm di→ (EoC.Grade)may

be anowed as applied for i.e. 87876.54 Kgs. as  l.01 Kgs./Kg colltent in the export

=紺
じfh》ヤ熱fξl仇 2宙zP五翼

Um肝霜瀧暇認1lrtttよT∬Was applicd for i.c.22603.8 Kgs.as l.01 Kgs

3,4&5.

QuantitiCS of import item at Sl.No.3 viz.XLPE Compound may be a1lowcd as
l.025 Kgs./Kg contentin the export products at Sl.No.lto 18 as claiined by thc flm

Quantities of import item at Sl.No.4 viz.PVC Resin may be a1lowed as l.01 Kgs./Kg
content in the export products at Sl.No. l to 14だ %18,as clailned by the flHn.

器脚籠竃:1搬乱t:猟
・譜:'叩

pr Ttte mり be allowd tt L∝ KttKg
,6,7&8.

Norms comlnittee may takc a view

―
  ―

″

~1鋼
吾 |レ
'I

(S.K.Jain)
Development Officer

Norms Committee Ⅱ

DIPP No.12/42/2017‐ TSW/97  dated  30/05/2017

q<T<f,rf, fHlr /BALJrr srNGH
rsq qGlrRsro Rvr zryrqr*

Oeputy DlEctor GeneEl ot Forelgn TEde
fr*ql arrqv rETftiYrrs-q

Dlrectorate G6ne€l ot Forolgn Trade
<rrFruq qti g:df.r x1=dr6Tq

MInlstry of Commerce & lndustry
s-drry +rq-r. Tg Rr.dr-11oo11Llcryog E hawen, New Dglhl-11OO11

V

、ま  [群嗜.`ぃ
=
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 30t05t2017 - Case No. l5/25l81 (l\{/s Jindal SAW Limited )
(Advance Authorization No. 0510401573 dated 08.02.2017)

Advance Authorization may be ratified as under:

L Sizes of export items , 3LPP/HSS Coatings and CWC Coating thicknesses, their

quantities may be specified as per enclosed Annexure'

2. Total net weight of export items may be specified as 40990 MT.

3. euantities oflmport items at Sl. No.l & 9 may be allowed as applied for being

less than 0.14% of FOB value of export items.

4. Import items at Sl. No. 2 to 5,7 & 8 may be allowed of "relevant grade" as

contained in the exPort items.
5. euantity of import item at Sl. No. 2 vrz. Epoxy Powder of relevant grade may

be allowed ur tg.gOg MT taking clue from SIONs C-1290, C-1291 & C-1292.

6. Quantity of import item at Sl. No. 3 vrz. Adhesive of relevant grade may be

allowed as 30.634 MT taking clue from SIONs C'1290, C-1291 & C-1292.

l. euantity of import item at Sl. No. 4 viz. Polypropylene(PP) of relevant grade

may be allowed as applied for i.e. 366J02 MT taking clue SIONs C-1290,

c-129r & C-r292.
8. euantity of import item at Sl. No. 5 vrz. Sintered Powder or relevant grade may

be allowed as 12.251 MT.
g. Word "Relevant" may be prefixed with the description of import item at Sl. No.

6 and its quantity may be allowed as 1.03 Kgs./Kg. content in export items as

claimed bY the f,rrm.

10. euantity of import item at Sl. No. 7 vrz. Cement may be allowed as 4028 MT as

1.05 Kgs./kg. content in export items.

I l. euantity of import item at Sl. No. 8 viz. Epoxy Paint of relevant Grade may be

allowed as 5140 Litres.
12. Import items at S1. No. 10 to 18 may be allowed on net to net basis with

accountabilitY clause.

Norms committee may take a view

(S.Ko Jain)
Development Offlcer

´L″・  ́~

´
3L′ 。¶´ iェ

Norms Committee II
DIPP No.12/42/2017‐ TSW/98  dated  30/05/2017
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Voistalpine VAE VKN Ltd for
ratification of norms of AA No 0510401633 dt t4-02-t7

DES-II, DGFT may kindly refer to the above mentioned AA of
M/S Voistalpine VAE VKN Ltd. The firm has submitted request
for ratification of norms for export two models of *TURNOUT EW
". It is observed that though the firm proposes to import similar
item at item no 14& 15 and 31 & 32 , the wastage sought is

different. The firm has not submitted the calculation. It is

observed that following information following information as per
Technical Details II in appendix 4E of application is not
available. t

1. Sl no c) & e) for components
2. Sl no b) of Raw materials /Consumables(B).

In view of this Office is unable to offer comments. DGFT may
dispose the request as per their policy/procedure . Accordingly
the reference may be deleted from the pendency list of this
departrnent.
丁his issues with the approval of IA(KK丁 ).

DG「F′ FFDOr DES― II
Deptt.of HI′ UO No3(44)/14/―丁SⅥ【B) dated

BoC.Nayak
Development Officer

15-05-17
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Departl■ ent of lndustrial Policyイ &Promotion

(TSW)

NC Meeting dated 30/05/2017‐ Case No。 30/25ノ81(R4/S Arian lmpex Pvt.Ltd。 )(Advance

Authorization No.0510401660 dated 15。 02.2017)

Advancc Authorisation Fnay be ratifled as under:

1. Words ``Containing 123000 Kgs. of rclevant NIIagnetic/Non― ⅣIagnetic Stainless StecI

Circles(201 Grade)"may be sufflxed with the description of cxport product.

2. Words``of relevant gradc∂こthickness''may be sufflxed with the description of import

itcm and its quantity may be allowed as applied for i.e. 135300 Kgs. as l.10 Kgs./Kg.

contcnt in thc export products.

NollllS COmlnittec rnay take a view

′
´ 打 ■12‐ lル
(So Ko Jain)

Development Offlcer

TSW/102  dated  30/05/2017

`=「七I縛」し,"・
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DepartIIlent of lndustrial Policyど L PromOtiOn

(TSW)

NC h4eeting dated 30/05/2017-Case No.1ノ 2/81(Mノs Apar lndustries Liコ
nited)

(Advance Authorization No.3410042939 dated 16.02.2017)

Advance Authorisation rnay be ratifled as under:

Norms committee maY take a view

1. Quantity of import item at Sl. No.l may be allowed as applied for i'e'

2064.691 MT as 1.04 Kgs./Kg. content in the export product taking clue from

sIoN C-7. r r,-r c.

2.QuantityofimportitematSl.No.2maybeallowedaSappliedfori.e.
423.3g2 MT as i.Ot fgs'/Kg' content in the export product'

IDろ

30。 SL 26'フ

´ 等 高 LJ>

(S.Ko Jain)

DeveloPment Officer

:I常|キRI:号号デオ;力晏illTsw/103 dated  30/05/2017

_ワ ′́



Departlllent of lndustrial Policy dtt PromotiOn

(TSW)

NC ⅣIeeting dated 30/05/2017-Case No.25/25/81(Ⅳ 1/S Essar Ferro A1loys Company)

(Advance Authorization No.0510401774 dated 23.02.2017)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
2. Detailed calculations for the requirement of each raw material, export

supported by the Cross sectional diagram of the cable/Buyers data sheet.

product wise

Net weight per KM of each Cable.

Materiai- balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

iotal requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view

Norms Committee Ⅱ

E〉IPP No.12/42/2017-TSW/105 datcd  30/05/2017

J66

30~5/ユ。1ワ

~炉
誦 L‐・

'ル
(S.K. Jain)

Development Officer

qa+.' mr.,-,s,NGHsq qErFr+qr€ ffir qrqr<
Oeputy DlEctor Generel of Forelgn TEdo

frqr uryrqrc q<rf=r*qrr41-q
Dlrectorate G€noEl of Forelgn TEdeqrFrq qd sdm {Trfrq
Mlnlstry of Comrnerce & lnduatry

srsi-rr arq-q- <€ iEFfr-lloo11
Udyog Bhawdn. New Dolhi-11OO11

３

４
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010512017 - Case No. 6/5/81 (M/s Thermo Cables Limited) (Advance
Authorization No. 09100647 14 dated 23.02.2017)

Advance Authorisation may be ratified as under:

l. Net we 0 export products may be specifi :d as under:
Ｓ‐
。
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes/Km.)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes/Km.)

l 80 5 1603 9 1963 ●
Ｊ 869

つ
４ 80 6 1962 10 2715 14 3413
り
， 80 7 480 ll 3537 ξ

υ 119
4 2190 8 2230 う

ん 2715 16 242

2. Words " Copper Conductor, voltage rating 600 V" may be suffixed with the description
of export products at Sl. No. I to 3, 9,14 & 16.

3. Words " Copper Conductor, voltage rating 300 V" may be suffixed with the description
of export products at Sl. No. 4 to 8, l0 to 13 & 15.

4. Quantities of import items at Sl. No 1,3, 5,7,21,
138 & 144 viz. Continuous Cast Copper Rod 8mm
inclusive of 0.25 o% wastage as claimed by the firm,
respectively.

5. Quantities of import items (PVC Compound) may be allowed on net to net basis as
claimed by the firm. Accordingly quantity of import item at Sl. No. 10 may be restricted
to 4314.7 Kgs..

6- Quantities of import items (Polyamide Nylon) may be allowed inclusive of 0.1 %
wastage as claimed by the firm.

7. Quantities of import items (GI Wire) may be allowed inclusive of 0.3 oZ wastage as
claimed by the firm.

8. Quantities of import items (Polyster Tape) may be allowed inclusive of 0.1 o/o wastage as
claimed by the firm.

35, 49, 54, 69, J9,93,107, 121, 127,
(Electrolytic Grade) may be allowed
for export items at Sl. No. I to 16

be allowed inclusive of 0.1 o/,

t68

3D-g'2ot7

t'-'/,-
J'l -{l t--t 2

9. Quantities of import items (Auminium Mylar Tape) may
wastage as claimed by the firm.

Norms committee may take a view

Norms Committee II
DIPP No. |2/4212017-TSW108 dated 30 10512017

(S.K.Jain)
Development Officer

q-q$rcr RiE /BALJI-r sINGH
eq qerFr*vr+ Gi*vr qrqr<

Oeputy Dlrctor General ot Forelgn Tcde
frYI qrqrq qETf*rrdrT

Dlroctorat€ GeneEl of Forelgn TEd€
qrFrc;q <.ei s-dfq ri?r-q

MlnlEtry of Commorco & lndustry
s-€irrr ar{q- :rf, ftdr-rroorr

Udyoo Bhaw€in, New Dslhl-11OO'tl
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Department of Industrial Policy & Promotion ヨ く`チユ。)可(rsw)

NC Meeting dated 3010512017 - Case No. 2015/81 (M/s Thermo Cables Limited) (Advance
Authorization No. 0910064737 dated 01.03.2017)

Advance Authorisation may be ratified as under:
l. Net weight of export products may be specified as under:

Sl.

No.
Net Export
Weieht (Kss.)

Ｓ‐
．
Ｎ。

Net Export
Weisht (Kes.)

Sl.

No.
Net Export

Weight(KAs.)

1 150 7 195 13 138
つ
４ 172

０
０ 310 14 587

り
， 272 9 545

ξ
′ 887

4 347 10 403 16 250

5 413 486 17 382

6 180 つ
４ 671

2. Words "Copper conductor, PVC insulated, un-armoured, voltage rating 225y" may be

suffixed with the description of export products at Sl. No. 1 to 13.

3. Words "Copper conductor, PVC insulated, armoured, voltage rating 1100V" may be

suffrxed with the description of export products at Sl. No. 14 & 15.
4. Words "Copper conductor, PVC insulated, un-armoured, voltage rating 1100V" may be

suffixed with the description of export products at Sl. No. 16 & 17.
5. Quantities of import items at Sl. No. 1, 3, 5, 7,9,11, 13, 15, 17,19,21,23,25,27,30,33

&. 35 viz. Continuous Cast Copper Rod 8mm (Electrolytic Grade) may be allowed
inclusive of 0.25 ohwastage as claimed by the firm, for export items at Sl. No. 1 to 17

respectively.
6. Quantities of import items at Sl. No 2,4,6,8, 10, t2,14,16, 18,20,22,24,26,28,31,,

34 & 36 viz. PVC Compound may be allowed on net to net basis as claimed by the firm,
for export items at Sl. No. I to 27 respectively.

7. Quantities of import items at Sl. No. 29 & 32 viz. GI Wire may be inclusive of 0.3 o/o

wastage as claimed by the firm, for export items at Sl. No. 14 & 15 respectively.

Norms committee may take a view

--fr;r u-rp-
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
E)IPP No.12/42/2017-TSW/110 datcd  30/05/2017

_71´
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(S.K.Jain)
Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010512017 - Casb No. 1/5/81 (l\{/s Siechem Technologies Pvt. Limited)
(Advance Authorization No. 0410162938 dated 29.03.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 6177.35 Kgs.

taking clue from Engineering Tables 4 & 5.

Norms committee may take a view

Norms Committee II
DIPP No. 1214212017-TSW/121 dated 30/05/2017

-{,' "rJtI#F',
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NC Meeting dated 3010512017- Case No. 4l5l8l (M/s Ultra Foit) (Advance
Authorization No. 0510402140 dated 03.04.2017)

Advance Authorisation may be ratified as under on repeat basis as per firm's
Advance Authorization No. 0510400783 dated 14.12.2016 ratified in NC meeting No.

02181 dated 1810412017:

1. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as 1.05 Kgs./Kg.
content in export item as a claimed by the firm

DepartJnent of lndustrial Policy“ 髭Promotion

(TSW)

′25
タンS,劇 7

4姦訂 …ル
Development Ofrlcer

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/42/2017‐ TSW/125 datcd  30/05/2017
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′ア
Departlllent of lndustrial Policy`&PromotiOn

(TSW)
<殉―J―ユ●ノ7

NC RIceting dated 30/05ノ 2017-Case No.24/5/81(R1/S POlycab Wires Pvt.Lillllited)

(Advance Authorization No.0310812436 dated ll.04.2017)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet'

3. Net weight Per KM of each Cable

4. Material baiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product'

5. iotal requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view
*'a

-,-- fiaLl>_
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/42/2017-TSW/127 dated  30/05/2017

q.=r5frrr f?'= /--.Al-.J l-l- !:INGH
S-r{ ,l,.ttlri,;- .' i r 1." IlrrT{

DePUty Dlloctor Gur,€aal cr I oILr,J'l Trade
@vr aq"rqr< qETl-<lri6:q

olreit6rite Geneml of For€lgn TEd€

"rrFrq Rq gar?i q=TEii
tulriGtry of C-ommerce & lnduatry
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 30t05t2017 - Case No. 30/5/81 (M/s Rajguru Enterprises Pvt. Ltd.)

(Advance Authorization No. 0310812461 dated 12'04'2017)

Advance Authorisation may be ratified as under on repeat basis:

1. Words,.containing 71500 Kgs. of Cold Rolled Stainless Steel" may be suffixed with the

description of exPort items.

2. Words .,of relevant grade & thickness" may be suffixed with the description of import

items at Sl. No. | &rand quantities of import items at Sl. No. 1 &.2 put together may be

allowed as 93000 Kgs. asi.30 Kgs./Kg-content in the export products as per SION

c-832.

Norms committee maY take a view

4工

『

卜~
Development OfflCer

Norms Committee Ⅱ

DIPP No.12/42/2017-TSW/128 dated  30/05/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 30t05t2017 - case No. 33/5/81 (M/s Bhandari
(Advance Authorizatio n No. 03 1 08 I 2490 dated 13.0 4.2017)

Firm may be asked to submit the following information:

Norms Committee II
DIPP No. l2l42l20ll-Tsw129 dated 30 10512017

121
go'5- 20)7

Foils & Tubes Ltd.)

1. Manufacturing process with reduction in diameter and wall thickness at each

stage of pilgering/drawing and wastage claimed at each stage with complete

justification.

Norms committee may take a view

. -*- 71=.1 7__, I
(S.K.Jain)

Development Officer

q-a*<r Ri= zaau.rtr SINGH
sq {€rft-i{rfi fitYr qrqR

Deputy Dlrector General of For€lgn TGde
frq qrqrq ErEil=1.eTIT6;rq

or-itiiite Gensret of Forelgn TEd€
q-rFrq gq ggtT'I liair-'q

ruf tntstrv of dommerco & lndustry

., rHE nffi "fi S*t l1-o.? 6t. .
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Departョnent of lndustrial Policy“ L Promotion

(TSW)
30″ S-20〕 7

NC R4eeting dated 30/05/2017-Case No.34/5/81(M/s Bhandari Foils&Tubes Ltd。 )

(Advance Authorization No.0310812489 dated 13.04.2017)

Firm may be asked to sublnit the fbl10wing information:

1. Manufacturing process with reduction in diameter and wall thickness at each stage

of pilgering/Irawing and wastage claimed at each stage with complete

justification.

Norms committee maY take a view

./ -._ _7frn,_, 
*/? (S.K.Jain)

DeveloPment Officer

Norms Committee Ⅱ

DIPP No.12/42/2017¨ TSW/130 dated  30/05/2017
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DepartIIlent of lndustrial Policy“ 髭Promotion

(TSW)

NC Meeting dated 30t05t2017 - case No. 2/5/81 (M/s Tempel Precision Metal Products

India pvt. Limited) (Advance Authorization No. 0410162998 dated 19.04.2017)

Advance Authorisation may be ratified as under:

1. Words .,Relevant " may be prefixed with the description of import item and its

quantity may be allowed as t.b2 fgs./Kg. content in export item, as claimed by the

applicant.

Norms committee maY take a view

Norms Committee I
DIPP No.12/42/2017-TSW/131 dtted

(S.Ko Jain)
Development Offlcer

~「

=rに
‐l_

30/05/2017

qerdr< ftis uear-.rir stNGH
€q qETBqYr.E lkl qrErrq

Doputy Dlrector General of Forclgn TEde
Ikr z:rmrs qETfir+sn-ilq

Dlrectorat€ Gon€Bl of Forelgn Trade
qrFrcq q-.i s€ffq Eiqrtr{r

Mlnlstry of Commerco & lndustry
szhq rrtrq- t=f ltiid-11oo1l

Udyc:.r tha-/sn. li,ov, Dtrlhi-1 1 OOI 1
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‐51

(S.K.Jain)

Depart】nent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 30t0512017 - case No. 15/5/81 (M/s Kumar Steels Inc) (Advance

Authorization No. 0510402351 dated 26'04'2017)

Advance Authorisation may be ratified as under on repeat basis:

1. Words ..containing 94546 Kgs. of Stainless Steel Grade 201" may be suffixed with the

description of exPort item.

2. Words ..of relevant thickness and grade" may be suffixed with the description of import

item and it. q,rarrtity may be alloied as applied for i.e. 104000 Kgs' as 1'10 Kgs'/Kg'

content in exPort items.

Norms committee maY take a view

じ ′ト

Development Officer

Norms Committee Ⅱ

DIPP No.12/42/2017-TSW/133 dated  30/05/2017
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Department of Industrial Policy & Promotion
(TSW)

NC htteeting dated 30/05/2017-Case No.25/5/81(R4/S Apar lndustries Liコ
nited)(Advance

Authorization No.0310812844 dated 26.04.2017)

Fillll may be asked to subFnit thc following information:

~30〔
工 2″ 7

´ ■葬ちじ′
(S.Ko Jain)

1. Correct quantity of export item at Sl. No. 4 i.e. whether 12 Kms or 1584 Kms'

2. Correct quantiti of export item at Sl. No. 5 i.e. whether 9 Kms or 540 Kms

3. Conductor matirials for cables at Sl. No. 3,4 &.5 of export items'

4. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet'

5. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)

6. Material balincing viz. nit iontentof each imported and indigenous input, export

product wise.
7. Total requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/42/2017-TSW/134  dated  30/05/2017

Development 0fficer

qa$rf, RiE /BALJI-r stNGH
sq qerFri-vrn fr*vt qrqrs

Deputy OlEctor GeneEl of Forelgn TEda
Hvr qrqrq rerF++grra-q

Dlrectorato Gen€El ot Forelgn TEde
qrFrq gci i,drq Eiara-q

Mlnlstry of Commorce & lndustry
s-aYrr qqn q€ R=d-rroorr

Udyog Ethawdn, Now Dalhi-11oO11
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Department of Industrial Policy & Promotion

Norms committee maY take a view

三百ぎ笙妻三l夢7
(rsw)

NC Meeting dated 30 /05/2017- case No.27t2181 (M/s Montex Glass Fibre Ind' Pvt'

Limited) (Advance Authorization No. 0310812808 dated 26'04'2017\

Advance Authorisation may be ratified on repeat basis as under as per their

Advance Authorization No. 0310791833 dated OijZ2Ot+ ratified in NC meeting

No. 8/81 dated 28.07.2015:

1. Quantity of export product may also be specifled as 365855 Sq.14trs.in

addition to itS Weight.

2棚
籍覇説檄鑓」熙爵身i NQ l mtt be ttoWed as 40275 Kgs

i護聾;・11鮮驚季:染i覺rli胤輛賜『蠍
5. 

愚lill∫ :lll::ξヂ:|(l111°
・4 rnay be a11。 Wed as 14100 Kgs.on nett。

´
ア

`′

L‐:ト

Norms Committee II
DIPP No. 121421201 7-TSW/1 35 dated  30/05/2017

(S.K.Jain)
Development 0fficer

<rafra fti= rsal.ltr stNGH
sq qsafr-|q;e6 lRI qrErrc

D6puty Dlrector G€n€ral of Forelgn TEde
fu<qr qrqr{a qgn}qYrfefq

Dlrectorate G€neEl of Forelgn TEdo
zrrFrw R=i rgEir.r qar6a-q

Mlnl6try of Commerco & lndustry
sdrrr ar{<- =ri ftd-rroorr

UOy-og ghaw€in, New Delhi-11OO'll
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 30105t2017 - case No. 2915/81 (M/s Param Industries) (Advance

Authorization No. 03 1 08 1284 1 dated 26'04'2017)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Information in respect of Sl. No. 1 1 & 11A of Standard Deficiency Format'

2. Area of export item & import item'

3. Thickness of imPort item'

Norms committee maY take a view

-/ /'-Vin v-tL

,.;r''f;tti;::l
Norms Committee I
ffi-Tsw/136 dated 30 lo5l2ol7

_部ト
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Department of Industrial Policy & Promotion

(rsw)

30-g2ol7

NC Meeting dated 30105t2017 - Case No. 28/5/81 (M/s Param Industries) (Advance

Authorization No. 03 I 08 I 2943 dated 28'0 4'2017)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Information in respect of Sl. No. 1l & l1A of Standard Deficiency Format, export

product wise.
2. Area of export items & import items'

3. Thickness of import items at Sl. No' | &'2 '

Norms committee maY take a view

(S.K.Jain)
DeveloPment Officer

Norms Committee I
DIPP Nt 1214212017-TSWll3l dated 30 10512017

摯レ
V',I`|'■
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC R4eeting dated 30/05ノ 2017-Case No。 10/5/81(R1/S COrds Cable lndustries Limited)

(Advance Authorization No。 0510402406 dated 01.05。
2017)

Advancc Authorisation rnay bc ratifled as under:

1. euantity of import item at Sl .No.1 i.e. Copper Wire Rod(continuous cast 8 mm)

may be allo*"d as 1.01 Kgs/Kg. content in the export products from S1. No. 1 to

25.

Quantity of import item at Sl. No.2 i.e. Nickel Alloy Wire may be allowed as

1.0t Kgs./rg. content in the export products from Sl. No. 20 to 25.

Quantity oi import item at Sl. No. 3 i.e. PVC Resin may be allowed as

1.05 Kgs./Kg. content in the export products from Sl. No. 1 to 25'

Quantiiy of import item at Sl. No. 4 i.e. Plasticiser may be allowed as

1.05 Kgs./Kg. content in the export products from Sl' No' 1 to 25'

Norms committee may take a view

2.

3.

4.

7

/(長.補fl L‐ lゝ
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/42/2017-TSW/140 dated  30/05/2017
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Departlnent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 30105t2017- Case No. 1ll5/81 (M/s JMW India (P) Limited)
(Advance Authorization No. 0510402423 dated 02.05.2017)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as 204000 Kgs., as 1.02 Kgs./Kg. content in

the export item taking clue from SION C-1189.

Norms committee may take a view.

ぎζ廷
=冨

」,7

/多 一

「
3ィ ザ 1嘲 L

(S.K.]
Development Ofrlcer

Norms Committee Ⅱ
E)IPP No.12/42/2017-TSW/141 dated  30/05/2017

t
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2- fr-etyt>_- (s.K.Jain)

Development Officer

DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated 30t0st2017 - case No. 12l5/81(M/s KEr Industries Limited) (Advance

Authorization No. 0510402415 dated 02.05'2017)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Net weight of each Cable

Z. Materiai balancing viz. net content of each imported and indigenous input, for

each cable.

3. Tabular statement giving total requirement of each raw material, export product

wise.
Norms committee maY take a view

Norms Committee II
DIPP No.12/42/2017-TSW/142 datcd  30/05/2017

.l.偽 。P

…ム [11lII゛
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DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated 30t05t2017 - case No. 14l5/81(M/s KEI Industries Limited) (Advance

Authorization No. 0510402454 dated 04'05'2017)

Firm may be asked to submit the following information:

1. Net weight of each Cable

z. Materiai balancing viz. net content of each imported and indigenous input, for

each cable.

3. Tabular statement giving total requirement of each raw material' export product

wise.
Norms committee maY take a view

―
 ・・ ・

才  

一′
―′0ダIL‐l●

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/42/2017‐ TSW/143 dated  30/05/2017
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ノ7Departttment of lndustrial Policy“髭Promotion

(TSW)

NC RIeeting dated 30/05/2017-Case No.13/5/81(M/s KEI Industries Lilllited)(Advance
Authorization No.0510402455 dated 04.05。 2017)

Advance Authorisation rnay be ratifled as under:

1.Quantity of import item at Sl.No l viz.Copper Wire Rod/CC Rod(EC Gradc)/COpper
Cathode(99・ 99°/O purity)(Electrolytic grade)may bC a1lowed as 16340.9 Kgs.as per

Engineering Table 5.

Norlns comllnittee Fnay take a vicw

artt_1 _
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
E)IPP No.12/42/2017-TSW/144 dated  30/05/2017
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/+eeffitr
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 3010512017 - Case No. 16/5/81 (M/s DMW Exports Pvt. Ltd.) (Advance

Authorization No. 0510402465 dated 05.05.2017)

Advance Authorisation may be ratified as under:

1. Words " of relevant grade and thickness " may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 100100 Kgs. as 1.10 Kgs./Kg.
content in export item.

Norms committee may take a view

Norms Co】 mmittee II

E)IPP No.12/42/2017‐ TSW/145 datcd  30/05/2017

4.K.編語づ|し′L
Development Offlcer
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(S.Ko Jain)
Development Ofrlcer

Departlllent of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 3010512017 - Case No. 31/5/81 (M/s Mitesh Metal Industries) (Advance

Authorization No. 0310813087 dated 05.05.2017)

Advance Authorisation may be ratified as under:

l. Words "containing 145794.3 Kgs. of Stainless Steel Grade 201" may be suffixed with the

description of export item 1.

2. Word o'Relevant" may be prefixed with the description of import item and its quantity

may be allowed as applied for i.e. 156000 Kgs. as 1.07 Kgs./Kg. content in export item.

Norms committee may take a view

Norms CoIIImittee II

E)IPP No.12/42/2017-TSW/147 dated  30/05/2017

`,ご
く:喜竃,1lF‐
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